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INTRODUCTION

I, the Chairman, Commitiee on Public Accounts, having been authorised by
the Committee to present this Report, on their behalf present the Fxfty Third
Report on paragraphs relating to Power, Taxes and Finance Departments contained
in _thé Report of the Comptroller and Auditor Genera! of India for the year ended
31st March 2012 (Revenue Sector).

The Report of the Comptroller and Auditor General of India for the year-
ended 3lst March 2012 (Revenue Sector) was laid on the Table of the House on
19th March 2013.

The Committee cons:dered and finalised this Report at the meeting held on
Ist July 2019

The Committee place on records their appreciation of the assistance rendered
to them by the Accountant General by the examination of the Audit Report.

Thiruvananthapuram, V. D. SATHEESAN,
Ist July, 2019, ' ' Chairman,
: Committee on Public Accounts.



REPORT

POWER, TAXES AND FINANCE DEPARTMENT

TAXES AND DUTIES ON ELECTRICITY

Tax administration

Government of Kerala levies .duty and sﬁrchargé on 'the sale and
consumption of electricity under Kerala Electricity Duty Act, 1963 and Kerala
State Electricity Surcharge (Levy and Collection) Act, 1989. The rates are as

follows: :

Category

Electricity Duty

Surcharge

1

.2

3

Duty payable on sale of
energy by licensees

At the rate of six paise per unit on
energy sold at a price of more than
12 paise per unit (under Section 3)

Pomestic and commercial
consumers

10 per cent of the price indicated
in invoice {under Section 4)

Public Lighting

NIL

Consumer of energy for
agriculture purposes

10 per cent of the price indicated

in invoice {under Section 4)

Industrial COnsumers
taking energy at points
below 11 KV

10 per cent of the price indicated
in invoice (under Section 4)

Industrial

10 pais.é per unit of energy

consumers Maximum of 5
taking energy at point 1l|consumed (under Section 4) paise per unit
KV and above
Consumer gemerating| 1.2 paise per unit of energy =
energy for their own|generated and consumed
consumption

806/2019,



1 : 2 _ 3
Interest At a rate not exceeding 18 per cent! At a rate not
(under Section 8} exceeding 12
' per cent (under
Section 3)

The Kerala Electricity Duty Act, 1963 and Rules made thereunder govern the
levy of duty on the sale and consumption of electrical energy in the State. Power
Department is under the control of the Secretary (Power) at the Government level
and the Chief Electrical Inspector administers the Act.

- Government of Kerala have appointed nine! licensees for the sale of
electricity. The collection of duties and surcharge is through self assessment made
by the licensees.

" Trend of receipts

Actual receipts from electricity duty during the last five years (2007-08 to
2011-12) along with the budget estimates during the same period is exhibited in
the following table and graph.
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Corporation, KDHP, Munnar and Techno Park, Thiruvananthapuram.
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The actual receipts from eleclrlc:ty duty was less than the budget estimate
during the last five years. '

Working of Internal Audit Wing

 The functioning of the Intemal Audit Wing (IAW) of the Electrical
Inspectorate is monitored by the Chief Electrical Inspector. The IAW consists of
one Accounts Officer, one Administrative Assistant, one Senior Superintendent,
five _Upper.Divisioh Clerks and two Lower Division Clerks. Employees dealing
with accounts and related subjects are selected for internal audit team. No regular
training has been imparted to them. All the units are subjected to audit once in a
year. Out of the 15 units planned for audit during 2011-12, 13 units have been
audited. No separate internal audit manual has been prepared by the Department.

It ia recommended that the JAW may be strengthened by imparting
training to the persons deployed for audit and by preparing an Internal
Audit Manual.



Resultsr of aundit

In 201112 records of 10 units relating to Power department were test
. checked and under assessmentfshort levy of tax involving T 11.54 crore were
detected in-11 cases which fall under the following categories:

(Tin crore)

1 Sk No. } Categones X No.of cases  Amount
1. Showmonlevyoftax 10 1L49
o 'Et'ﬁéﬁapses S T 0'."05'“"

N [ P - — e . -

The Depa.rtment accepled under assessment and other deficiencies of ¥ 4.92
- 'lakh in one cass which was pointed out during the year 2011-12.

A few ‘illustrative cases involving 029 crore are mentioned in the
following paragraphs.

Audit observauong

Scrutiny of records of the Chief Electrical Inspectorate and various Electrical
Inspectorates revealed several cases of non-compliance of the provisions of the
Kerala Electricity Duty Act, 1963 and Kerala State Electricity Surcharge (Levy
and Collection) Act, 1989 elc. and other cases as mentioned in the succeeding
paragraphs in this chapter. These cases are illustrative and are based on a test
check carried out in audit. Such omissions on the part of the Electrical Inspectors
remain undetected till we conduct an audit. There is need for the Government to
improve the internal control system.

Non-levy of surcharge .
(Chief Electricai Inspectorate, Thiruvananthapuram)

/ﬁ:}ala State Electricity Surcharge (Levy an
Collection) Act, 1989 authorises licensees to
“collect and to pay to Goveremt, Electricity
Surcharge at 2.5 paise per unit. Interest at a rate
not exceeding 12 per cent is leviable for the
delayed payment of surcharge. Under the Kerala
Elecricity Duty Act, 1963 licensees are liable to
pay duty and surcharge prescribed under the Act.
Kerala Electricity Duty Rules provides that the
gnsees shall submit monthly/annuai reiurns.

t- was noticed (Januvary 2012)
rom the Duty Remittance
tatement furnished by
SCO Power and Utilities
rivate Ltd. That they sold
4,21,63,172 units of electrical
nergy to  various. HT




consumers during 2010-11 for which they did not remit the surcharge due. Though
the information was readily available with the Department, no action was taken to
realise the dues. Non-levy of surcharge works out to ¥ 11.49 lakh including

interest (upto December 2011).

The matter was pointed out to the Department (January 2012) and the
_Departmenl stated that action wouid be taken to realise the same with penal

interest.

The case was reported to the Government in March 2012; their reply has not

been received (December 2012).

Non-payment of electricity duty on self comsumption of energy/excess

transmission loss

(Chxef Electrical Inspectorate, Th;ruvananthapuram)

@cr Sections 3 and 4 of the Kcrala Electﬁ%
Duty Act, 1963 the licensees under the Act are
authorised to collect the Electricity Duty from
the consumers and to pay it to the Government.
As per explanation under Section 2{a) where a
licensee to whom energy is supplied by the
KSEB for supply to others, himself consumes
any part of the energy, he shall be deemed to be
a consumer in respect of energy so consumed
and electricity duty is payable at the rate of 10
per cent of invoice price. The line loss
admissible to Thrissur Municipal Corporation is
eight per cent. As per scheduie of Taniff with
effect from 1 December 2007, energy charges
for non domestic consumers above 500 kWh is
T8.40/unit. As per the Act, duty collected from
" the consumers shall be remitied to Government
_before the expiry of the following month and
interest at the rate of 18 per cent per annum is

@gcable on the arrears,

It was noticed (January 2012)
from the statements regarding
remittance of duty filed by
Thrissur Municipal Corporation
that it had not paid electricity
duty from April to June 2011,
in respect of energy consumed
for own purposes. It was also
noticed that the assessee was
claiming transmission loss in
excess of permissible limit
during the year. The non- -
payment of duty in this regard
to T11.07 flakh
including interest.

works out



6

When the matter was pointed out to the Department (January 2012), the
Department stated that the licensee had not furnished the final accounts and no
inspection had been conducted. Action would be taken to realise the amount at
the time of i mspecuon Further report has not been received (December 2012)

The matter was reported to- the Government (March 2012); their reply has

not bé_en received (December 2012).
Short levy of electricity duty and interest thereon

(Chief Elecn'iqal Inspectorate, Thiruvananthapuram)

@r the tariff of the Kerala Staie Elecgr%

Reguiatory Commission, supply of electrical energy at
a voltage exceeding 33 KV under normal conditions is

" classified as Extra High Tension (EHT) consumer and
supply at 33 KV and 22 KV or 11 KV is considered as
High Tension (HT) consumer. As per schedule of the
Kerala Electricity Duty Act 1963, Electricity duty at 10
paise per unit is to be charged from industrial
consumers {aking supply of energy at 11 KV and above
and in all other c¢ases electricity duty at the rate of ten
per cent of the price of energy indicated in the invoice
including industrial consumers taking supply of energy
at points below 11 KV. Government vide notification
(August 2012) clarified that electricity duty at the rate
of ten per cent of the energy charges shall be collected
from the fnon industrial consumers. As per the Act,
duty coilected from the consuimers shall be remitted to
Government before the expiry of the following month

and interest at the rate of 18 per cent per annum is

Wgeable on the arrears. /

It was noticed (January
20i2) that Kannan
Devan Hill Plantation
Co. (P) Lud. (KDHP)
collected electricity
duty at the rate of 10
paise per unit instead

.of 10 per cent of
invoice price from
eight?  non-industrial

HT consumers during

the period 2010-11
which resulted in short
levy of electricity duty
amounting to T6.78
lakh including interest
{up to December 2011).

The matter was pointed out 10 the Department (January 2012} and the Department
stated that inspection of accounts maintained by the assessee had not been _
conducted and action would be initiated to realise the electricity duty short levied
along with interest and penal interest. Further report has not been received
(December 2012). '

2 Edassery Eastend Hotel, EVM Hotel, Grand Plaza, KLD Board, KTDC Tea County, Lockhart, MS
Hotels and Talliar. )



The matter was reported to the Government (March 2012); their reply has
not been received (Degember 2012), )

Paragraph 7.1to 7.8 contained in the report of the Comptroller and Auditorl
General of India for the year ended 31 March 2012 (Revenue Receipis)

[Notes furnished by Government on the above audit paragraphs are included

as Appendix II}

1. The Cohmitte’e enquired about the reason for non-settlement of the issues
highlighted in the audit observation with regard to the Electricity Board.
Additional Chief Secretary Power Department informed that the issues between
Government and the Board were generally in three matters, such as amount
pending recovery, pension liability and subsidised amount that were being set off
against the annual amounts which were supposed to be remitted ‘to the
Government. He added th_ai_ eventhough statement of Accountant General was
given to finance department in ali the Board meetings for reconciliation, it was not
done properly. He further added that huge amount was pending recovery from
" Kerala Water Authority.

2. The Committee opined that there was lack of clarity about the remittance
of electricity duty and surcharge on whether it was to be retained by the Board or
paid to the Government and it eventually led to audit objection. The deparlmeﬁt
officials showed that as per certain circulars and orders the licencees needed to
remit the surcharge directly to Government and also the board had to retain the
electricity duty as contribution for funding terrninal liabiliiy. The Committee
suggested that in order to prevent such issues in future, a pérmaﬁenl system should
be adopted to detefminé whether the outstanding to be retained by the Board or to

be paid to Government at the end of every financial year.



3, While considering the audit observation about non-payment of electricity
duty on self consumption of energy/excess transmission loss, the witness ir_lformed
that according to the stay order of the Honourable High Court, hean'hg had beén
conducted to waive the interest of the Thrissur Municipal Corporation and the file
regarding this was already submitted. The Committee demanded the department

to furnish the latest position of the recovery process.

4. The Committee accepted the reply furmshed in the audit para on short
levy of electricity duty and mterest thereon by Kannan Devan Hill Plantation
Company (P) Ltd. and further directed the department to furnish the present status

of the collection of arrears.
Conclusions/Recommendations -

5. The Committee opines that there was lack of clarity about the remittance
of electricity duty and surcharge on whether it was to be retained by the Board or
paid to the Government and it leads to audit objection. The Committee suggests
that.in order to avoid such confusions in future a permanent system should be
adopted to guideline whether the amount received by KSEB as electricity duty is
- to be reta'inedrbry the Board for funding its terminal liability or to be paid to

Government at the end of every financial year.

6. The Committee demands the department to furnish the latest position of
the recovery process initiated against Thrissur Municipal Corporation towards the

defaulted duty remittance.

7. The Committee directs the department to furnish the present status of the
collection of arrears of Kannan Devan Hill Plantation (P) Company Ltd. at the .

carliest.
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NON-TAX RECEIPTS
A, VLO'I'I'ERIBS
Conduct of Lotteries in the State
Introduction
The Lotteries (Regulation) Act, 1998 promulgated by the Government of
India on P July 1998 was formed to regulate the system of lotteries in the States
of India and empowered the States to regulate the business of lotteries. Lottery as

defined in the Act, means a scheme, in whatever form and by whatever name
called, for distribution of prizes by lot or chance.

- Kerala is the pioneer state which started Government run lottery in India.
The aim of conducting lotteries was to enhance the State non-tax revenue and
providing a stable income source to the poor and the common. A separate
" Department called “ Directorate of Lotieries” was formed in 1967 under the
administrative control of Secretary (Taxes). The functions of the Department were
‘computerised using a web based Lottery Information Management System (LIMS)
in the year 2008 developed by a State PSU, M/s KELTRON.

Scope and methodology

The audit was mnduqﬁed during January to May 2012 for the period from,
2006-07 to 2010-11 at the Directorate and selected units and at the selected offices
of Commercial Taxes Department with a view to ascertain the efficiency and
efficacy of the Department in revenue collection and employment generation..
Before taking up the audit, an Entry Conference was held on 24 Januaty 2012
with the Joint Secretary (Taxes and Commissioner of Commercial Taxes wherein
the scope and methodology of audit was discussed. The Joint Secretary assured
full co-operation in the cohduct of the review. An Exit Conference was conducted
with the Additional Secretary (Taxes) and Director of State Lotteries on 25 June
2012 wherein the audit findings were discussed in detail. The reply received
(August 2012) from Department has been incorporated.

806/2019.
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Organogram

The organogram of _lhe De;ianment is given below:
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At:Enowledgemt

The audit acknowledges tht'-co—operation of the State Lotteries Department,
the Commercial Taxes Department and M/s Keltron in providing' the necessary
information and records for audit.

Audit Findings
Trend of Receipts

The Lotteries Department projects the total sale proceeds of lotteries as the
total revemie collection of the Department without excluding expenses relating to
discount to agents, prize moneys, agents prizes, incentives etc. and other
administrative expenses. An analysis of the total and net revenue for the period
covered in audit revealed that despite steady increase in total revenue collection
. during the period, lotteries failed to provide significant contribution to the State
revenue both tax as we_ﬂ as non tax revenue.
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It would be seen from the above that the percentage of variation between the
Budget estimates and actual w.as'more than 15 per cent in all the years. The actual
receipts during 2010-11 were 19.71 per cent less than the budget estimates. The
huge variation indicates that the budget estimates were not realistic.

After this was pointed out, the Department intimated that the decrease in
actual receipts during the year 2010-11 was clue to the cancellation of draws
consequent upon the High Court orders.

System defects

The following defects were noticed on scrutiny of the data of LIMS installed
in the Department. ' '

Non utilisation of barcode/secret code system

ﬁMS has provision for ensuring t@ As per the data _OblamEd from
genuineness of the ticket before payment | LIMS for the period 2008-2011,
of prizes, through “ barcode (secret code) 118 multiple claims' were received
reader” . As per Rule 9 (9) of the Kerala | against 91 prize winning tickets.
Paper Lotteries (Regulation) Rules 2005, | In 67 cases, amounts aggregating
| criminal proceedings shall be initiated | 15 T 73,200 were paid to the

Qﬁinst those who produce forged ﬁcketsy second claimant. The remaining

51 cases involving prize money of
¥ 67,800 were not settled and are
pending  verification.. It was
noticed that admitting of false
claim was due to non-reading the
barcode of the ticket to ascertain
genuineness of the ticket.

After this was pointed out, the Department admitted that in some cases
payments were made without reading barcode, however now prize payments are
made after reading the barcode of the tickets with computer scanner and
ascertaining its genuineness. It was also intimated that criminal proceedings were
initiated in one case. Thus non-observance of the system resulted in admitting
multiple claims and disputes in distribution of the prizes. '

1 Claim submitted by more than one person on a single lattery ticket,
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It is recommended thiat the Department may ensare that provisions for
ascertaining the genuinemess of tickets before payment of prizes are
strictly observed by the Department.

Paragraph 8.1 to 8.1.5.2 contained in the report of the Comptroller and
Auditor General of India for the year ended 31 March 2012 (Revenue Receipts)

[Notes furnished by Government on the above audit paragréph is included as
Appendix II]

8. While considering the audit observation about non-utilisation of
barcode/Secret code system, the Committee enquired why the department made
_ prize payments without reading barcode. The officer from the office of the
Accountant General informed that prize amount was being distributed only after
verifying the barcode. He added that eventhough department had asserted of no
duplication after the implementation of LIMS, defects. were still persisted on a
review conducted in 2016—17 '

: 9. The witness, Secretary, Taxes Department informed that it was happening
in certain cases where agents were giving out prizes upto ¥5000 on fake tickets.
He added that actually agents were suffering losses.

10. The Committee opined that any how, the system lost its credibility by
giving the prize amount without ascertaining the genuineness of the tickets, Illegal
lotteries were 'déliberately introduced inorder to defeat the credibility of State
lotteries. Therefore, the Committee suggested that department should be more
vigilant to deal with illegal lotteries and insisted that the pﬁze amount should be
given.out only after checking the genuineness of the ticket.

11. The witness, Secretary, Taxes. 'department' appraised that problem had
already been settled after the implementation of the softwarc. He added that
certain claimants approached the agents with fake tickets and were paid out
immediately. The agents could be aware of the delude only when it was produced
before department for checking. The Commitiee came 10 know that there was no
mecharism at the agent level to check the genuineness of the ticket.
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12. When the Committee enquired about the mechanism to read the barcode,
it was informed that software in the department could read both ticket number and
secret code with the help of scanner. But the agents could only read the ticket
number and not the secret code. Presently certain security features were included
in the tickets and ‘training was given to the agents to enable them. to check the
genuinenéss of tickets. The Committee suggested that specific direction should be
given to the agents to give out the prize money only after reading the barcode.

13. The Committee came to know that non-observance of guidelines resulted
in admitting multiple claims and disputes in distribution of prizes. Therefore, the
Committee recommended that the department must ensure the genuineness of the

' tickets before making payment and strictly adhere to the guidelines in this regard.

Conclusions/Recommendations _

~ 14.The Commiitee opines that iltegal lotteries were deliberately introduced
in order to defeat the credibility of state lotteries. Therefore the Committee
suggests that departments should be more vigilant in dealing with illegal lotteries
and insists that the prize amount should be given out only after checking the
genuineness of the ticket.

15. The Committee points out that there was no mechanism at the zigem_
level to check the genuineness of the ticket. .So the Committee recommends that
specific direction should be given to the agents to give out the prize money oﬁ!y
after reading the barcode. '

16. As non-observance of guidelines resulted in admitting multiple claims
-and disputes in distribution of prizes, the Committee recommends that the
department must ensure the genuineness of the tickets before making payment and
strictly adhere to the guidelines in this regard. ‘

Absence of validation controls in LIMS

~ LIMS has provisions to check the number of prizes offered and paid for each
scheme of lottery.” The number and the amount of prizes to be paid m each draw
are fed in LIMS.
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Audit analyzed the data relating to prizes offered vis-a-vis prizes paid
available in the LIMS during the period from August 2008 to September 2010 and
found that the Department had distributed 30,262 prizes involving ¥ 25.80 lakh in
excess of the number of prizes offered in 66 draws. The excess grant of the prizes
shown by the LIMS needs investigation. Besides, validation controls need to be
put in place in the system to ensure that prizes distributed match with the prizes
offered. ' ‘

_ After this was pointed out, the Government stated that the matter is being.
investigated and report would be submitted.

Software certification .

The Department had initiated the software certification for LIMS and the
first phase of certification by Standardisation Testing and Quality Certification
(STQC) started on 8 March 2010. Neither work order nor payment was released
by the Government so far and STQC discontinued the certification process.

The cash accounting of the district lottery offices relies entirely on the
LIMS. Even after the lapse of four years from its implementation, the accuracy
and reliability of the software was not tested by a competent authority to ensure
that all the system controls exist.

- After the case was pointed out in audit, the Department stated that steps had
“been taken for software certification.

Mistake in publication of prize winning lottery ticket

As per Rule 8 of Kerala Paper Lotteries (Regulation) Ruies 2005, draws of
each lottery are conducted by the Government under the supervision of a panel of
judges approved by the Government using tokens and manually operated drums
and the results announced after verification with the list of unsold tickets.

The second prize of Thiruvonam Bumper Lottery-201! won by ticket
number IR-339602 was wrongly published as TH-339602. Accordingly, the
purchaser of ticket number TH-339602 made a claim and after verification the
claim was rejected by the Department since the prize was won by ticket
No. IR-339602. The necessary corrections were made by the Department through
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print and visual media. However, taking into account the mental agony suffered
by the claimant, for non disbursal of his claim, the Government accorded sanction
of T 2 lakh as special compensation vide Government Order dated 29 May 2012.
The Department stated that this might be due to a mistake in the computer system
and strict preventive measures were being taken to ensure correct uploading of
results. ' ' '

However, the fact remains that in addition to the mental agony suffered by
" the incorrect claimant, the mistake has resulted in a compensation of
T 2 lakh paid by the Department. o

Repeated winning of prizes by persons from particular addresses

The data regarding . prize winning tickets from LIMS were analysed to
ascertain the trend if any and it was noticed that out of 1,162 major prizes (Above
% one lakh) amounting to T 216.19 crore claimed during 2008-09 to 2010-1l,
344 prizes (29.6 per cent) amounting to I 27.31 crore were claimed by persons
residing in other States. Out of the 344 prizes, 69 prizes (20.06 per cent)
amounting to ¥ 3.94 crore were won repeatedly by persons residing  at
30 households in Mumbai. This is a pointer to the possibility of fraudulent
practice in claiming prizes. ‘ '

After the case was pointed out in audit, the Department stated that claims
submitted from Thane and Mumbai in Maharashtra were referred to Crime
Branch, Economic Offences Wing, Thiruvananthapuram. It was also stated that
the matter has been taken up with the Government and due to sningenl'action, the
number of outside claims received seemed reduced.

It is recommended that the Department may puisue the cases with the
crime branch for ensuring credibility. ‘

_Noﬁ preparation of scheme wise and draw wise accounts of lotteries

LIMS software provides facility for finalisation of accounts of lotteries -
scheme wise and draw wise, However, it was noticed that the Department was not
prepating the accounts of lotteries scheme wise/draw wise. Thus three lotteries
that suffered loss of ¥ 1.33 crore could not be stopped immediately. Of these
lottery 'Adithya’ was stopped after 22 draws while 'Aiswarya' and 'Amulya’ were
stopped after five and four draws respectively.



17

Audit recommends that the Department may finalise accounts of lotteries
scheme wise and draw wise for the efficient conduct of lotteries.

Lack of adequate safeguards in handling of cash

-The daily cash collection in the DLOs ranged ﬁ'om T 22 lakh to
T 89, lakh on the test checked days in the selected districts. This amount is
. remitted into the bank account only on the next day. It was stated that this amount .
is kept in a cash chest and no security personnel for safeguarding the caéh
overnight was provided. -Facilities like counting machines or fake currency
detectors had not been provided in the DLOs so as to enable speedy sales, safe
and accurate handlmg of the money received, rermtted or distributed.

After the case was pointed out in audit, the departrnent stated that steps had
been taken for implementation of e-payment. However, no time frame has been
fixed for the same. :

It is recommended that a time frame for e-payment may be fixed and
- adequate security measures and necessary facilities may be provxdcd il
full fledged e-payment is established in the Department,

~ Absence of data to assess the progress made in providing employment

Providing a stable income source to the poor and the common is one of the
aims of the Department. But no data was available with the department to analyse
and compare the figures periodically to ascertain the prdgress made in this regard.
Further, audit analysis of the prizes distributed to agents during 2010-11 revealed
that out of 214 prizes amounting to ? 810.29 lakh, two? agents had got
© T 447.21 lakh i in 122 prizes. It was 55.19 per cent of the total amount indicating.
monopoly of the agents.

- After this was pointed oid, the Department stated that eventhough no
authenticated reports are available with the Department, it was assumed that the
persons who are engaged in indirect employment would be around five to ten
times the number of registered agents. It was stated that the tentative number of
registered agents was about 40,000. Out of these, active agents were stated to be

2 M/sManjoo Lottery and M/s.Meenakshi Lucky Centre

806/2019:
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around 20,000. The above facts indicate that the Department does not have actual
figures of registered agents and achievement of the objective that lotlery s
providing a stable income source to the poor and the common is not being
‘monitored.

It is recommended that the Department may. ensure a databank of all the
persons invelved directly or indirectly by making suitable provisions in
the software LIMS and obtaining information from all persons involved.

Paragraphs 8.1.5.3 to 8.1.5.9 contained in the report of the Comptroller and
Auditor G_eneral of India for the year ended 31* March 2012 (Revenue Receipts)

[Notes furnished by Government on the above audit paragraphs are included
as Appendix II]

17. When enquired about the audit observation about absence of validation
control in LIMS, the witness informed that considering the difficulty in entering
small prizes, prizes were entered in bulk while implementing the software in
2008, He added that audit observation was upto 2010, the year in which barcode
scanning was introduced.

18. The Committee was surprised to note that ¥ 25.80 lakh was lost by the
Government in 66 draws. The Commitiee remarked that the department was
betréyed by many fake claims through forged tickets. When enquired about the
steps taken to recover the lost amount, the witness informed that since the cases
were bygone, it was very difficult to trace the details.

19. The Committee came to know that the agents were empowered to
distribute the prize money upto ¥ 5000. Eventhough identity of the agents was
available with the department, the agents had no details on the identity of the
persons who claimed prize money through them.

20. Therefore, the Committee recommended that in order to avoid multiple -
claims, department should either issue bar code reader to the agents or direct all
the authorised agents to maintain a register to write down the details of claimants
as well as to retain their Aadhar copies.
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21. While considering the audit para about software certification, an officer
from the Office of the Accountant General informed that testing of accuracy and
reliability of the software by Standardisation Testing and Quality Certification
(STQC) had been discontinued half ‘way. The Secretary, Taxes department
informed that they were planning to introduce a new software. The officer from
the office of the Accountant General informed that whenever the software got
modified testing needed to be done by an accredited agency and a certificate in
this regard should also be obtained and the whole process involved considerable
expenditure.

22. The Committee decided to recommend that in order to ensure the
accuracy and reliability of the software, and to ensure that all the system controls
exist proper software testing should be done by a competent authority.

23. The Committee approved the report fumished by the department on the
paragraph 8.1.5.5. - '

24. While considering the audit objection about repeated winning of prizes
by persons from particular addresses, the Committee enquired about its present
status and the ways to find out the repeated addresses in the software. The witness
informed that repeated winning of prizes had been considerably reduced since the
amount were transferred to the account of concerned persons instead of paying
'through cheque/DD as it was done previously. He added that claims from Bombay
based addresses had been ceased since it was re-examined by a Committee constituted in
the department and.issued the prize amount only after obtaining the reason, for buying
tickets from another state, in writing.

25. While observing about Crime Branch enquiry in the audit para, the
Committee directed the Taxes' department to furnish the present status of the
Crime Branch enquiry conducted on repeated winning of prizes by persons from
particular addresses. The witness agreed to do so. A ‘

26. While considering the audit observation about non-preparation of
scheme-wise and draw-wise accounts of lotteries, an officer from the office of the
Accountant General remarked that eventhough LIMS software provided facility
for finalisation of accounts of lotteries it could not be ascertained that whether a
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particular draw was success or not. Therefore, the Committee decided to
recommend that in order to conduct the lotteries efficiently and to ascertain the
profit and loss of individual draws, the department should finalise the accounts of
lotteries in scheme wise and draw wise. '

27. When enquired about the running lotteries, the witness replied that seven
weekly lotteries were there in addition to Bumber lottery. The Committee then
stressed the importance of maintaining state lotteries so as to prevent the penetration
of other state lotteries that were mainly of gambling nature. Then the Committee
remarked that a tendancy for addiction to lotteries could be seen in certain sections of
the public and it would cause certain social implications. The Committee opined that
" the department could ¢onduct a study on the addiction of lotteries with the help of any
research institutions. ' '

28. When the Committee enquired about the lack of -adequate safeguards in
handling of cash, an Officer from the Office of Accountant General informed that
department had commenced e-payment facility. The Committee accepted the reply.

~ 29. While considering the audit observation about absence of daga to assess

the progress made in providing employment, the Committee enquired whether
there was any account about the number of persons who were employed in this
sector. The witness replied that persons who registered according to the software
and persons who registered in the welfare Board were only available with the
department. When the Committee enquired about the number of persons who registered
in the welfare board, the witness replied that 54811 persons got registered upto 31-3-2017
according to the data available with the department. '

- 30. An officer from the office of the Accountant General informed that there
exists illegal and fake lotteries. He suggested that if all the agents were brought
under the monitoring of the department the persons who were setling lotteries
could be identified and hence fake lotteries could be prevented to a greater extent. -

31. The witness remarked that the agents were selling lotteries directly and
indirectly. The department was not aware of the sub agents and other retailers
who were employed in this field. The Committee came to know that due to those
reasons exact employability in this field could not be ascertained. Therefore, the
Committ(ic recommended that department should upkeep a data bank of all the
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persons involved dlrectly or mdlrectly in the field of lottery selling by making
suitable provisions in LIMS software. The Committee also directed the department
to take strict measures to ensure effective prevention of counterfeit lotteries.

32, The Committee expressed its displeasure over thé fact that huge amount
was spent for advertisement. Therefore, the Committee recommended that the
department should examine the need and method of advertisement done for selling
lotteries and to check whether the amount spent for advertisement could be
reduced.

Conclusions/Recommendations

33. The Committee came to know that the agents were empowered to
distribute the prize money upto ¥5000. Even though identity of the agents was
available with the depanment the agents had no details on the identity of the
- persons who claimed prize money through them. Therefore the Commitiee
recommends that in order to avoid multiple claims, department should either issue
barcode reader to the agents or direct all the authorised agents to maintain a
register to write down the details of claimants as well ‘as to retain their Aadhar
copies. :

34, Regarding software certification, the Committee recommends that in
order to ensure the accuracy and reliability of the software and to ensure that all
the system controls exist, proper software testing should be done by a competent
authority,

35. The Committee takes note of the repeated claims with dubious nature
from particular addresses outside the state and directs the department to furnish
report on the present status of the Crime Branch enquiry conducted on such cases.

36. The Committee opines that eventhough LIMS sofiware is having a
provision for finalisation of accounts of lotteries it is not possible from it to
ascertain whether an individual draw is a success or not. Therefore the Commitiee
recommends that in order to conduct the lotteries efficiently and to ascertain the
- profit and loss of individual draws, the department should finalise the accounts of
lotteries in scheme wise and draw wise.

" 37. The Committee remarks that a tendency for addiction to loltenes could
be seen in certain sections of the public and it would cause certain negative social
implications. The Committee opines that the department should conduct a study
on the addiction of lotteries with the help of any research institution.

38. The Committee observes that the whereabouts of the sub agents and
other retailers are unknown to the department and hence the exact employability in
this field could not be ascertained. Therefore the committee recommends tha; the
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department should upkeep- a data bank of all the persons involved directly of
indirectly in the field of lottery selling by making suitable provisions in LIMS
software. The Committee also directs the department to take strict measures to

ensure effective prevention of counterfeit lotteries.

39. The Committee expresses its displeasure over spending huge amount by

Lottery Department for advertisement purposes and recommends that the
department should examine the need and method of advertisement done for selling
lotteries and to check whether the amount spent for advertisement could. be

reduced to a certain extent.

INTEREST RECEIPTS

Non-realisation of interest on loans

Ader the provisions of Article 234 of A

Kerala Financial Code Volume 1 Chapter IX,
before sanctioning and disbursing a loan the
sanctioning authority is required to specify
the terms and conditions including the date
of commencement of payment of
installments, the periodicity and time within
which each loan has to be fully repaid with
interest due. Interest is to be determined on
the balance of loan outstanding till the dues
are fully paid. Any default in the payment of
interest upon a loan or in the repayment of
the principal, the authority concerned should
immediately take steps to get the default

-remedied Further, the Government in its
circular* instructed the Administrative
Departments to maintain a separate register
to closely monilor remittance of principal

loan and interest and issue demand notices to

defaulters. /

Government sanctions interest
bearing loans to institutions’
and individuals for wvarious

purposes. The loans ie,
principal and interest as
prescribed are recoverable

within a stipulated period in
equal periodical installments
as per terms and conditions of
the sanction orders. In case of
default in repayment of loan

or-any installment of loan or

any installment or interest due
as per the terms and
conditions of the sanction,
penal interest is chargeabie

form loanees.

3 Commercial and public sector undertakings, co-operative societies, Local bodies, Industries eic.

4 Circular No.56/9%/Fin. Dated 10 August 1998.
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Mention was made. in paragraph 10.1 of the Report of the Comptrolier and
Auditor General of India (Revenue Receipts) for the year ended 3i March 1997
h1ghhghtmg the short comings during the years 1992-93 to 1995-96 regarding
recoveries of interest on loans and advances. The Public accounts Committee
(PAC 2001-2004) in their 47" Report recommended that separate centralised
control mechanism should be evolved in Finance Department for the co-ordination
and effective monitoring of recovery of loans and interest and for that the Finance
-Department may issue instructions to the concerned authorities for compliance of
guidelines in this regard. To ensure compliance of instructions and monitor
recoveries in the Finance Department was required to scrutinise the records from
time to time. However, a separate centralised control mechanism in Finance
Department for the effective monitoring of recovery of loans and interest as
recommended by the PAC has not been implemented so far. Due to the absence
of monitoring action on the part of the Department, interest and penal interest
amounting to ¥ 17.02 crore continued to be outstanding on 31 loans sanctioned
between 1979 and 2009 as given detailed in Appendix IIT.

Further, in respect of 101 cases, the terms and conditions have not been fixed
- while sahctioning the loan during the period from 1982 to 2010 which resulted in
- non-levy of interest of T 189 56 crore 1ncludmg penal interest as detailed in
Appendzxm

After this was pointed out (July 2012) the Government stated (August 2012)
that for the co-ordination and effective monitoring of récovery of loans sanctioned
by the Government, the Finance Department had issued instruction to all the
Administrative Departments and the Heads of various Departments to initiate
urgent action to fix the terms and conditions of past cases of loans and also to take
steps for repayment of the instalments of loans and -interest dues.

Paragraph 8.2 contained in the report of the Comptroller and Auditor
General of India for the year ended 31" March 2012 (Revenue Receipts)

[Notes furnished by Govemmem on the above audit paragraph is included as
Appendix II]
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40. 'While considering the audit observation about non-realisation of interest
on loans, the Committee enquired about the particular cases mentioned in the audit
para. The witness, Joint Secretary Finance department informed that steps would
be taken by the department to add interest provision in the software and remarked
that most of the administrative department did not respond eventhough they were
reminded regularly. He added that interest receipts from Public Undertakings

were getting reduced year by year. When the Committee enquired about the

reason for that, the witness informed that none of the institutions repaid the loan
systematically and moreover, loan taken as for working capital was utilised to
distribute salary and bonus. Some companies avail loans towards purchase of raw

materials also. After a period of time loans were written off without making

repayment. The witness added that majority of the loanee companies were not
functioning presently. During the last Onam season about ¥ 50 crore was given to
these companies as working capital. But the amount was utilized for giving
Bonus and like issues other than productive purposes.

41. The Committee was displeased to note that earlier recommendation of
the Committee in this regard had not been implemeflted so far. An officer from the
Office of the Accountant General informed that eventhough in the action taken
statement of the Finance department it was stated that details of adminisirative
departments would be forwarded to PAC, AG and Legislature Secretariat, none of
the departments gave the details so far.

42. The Committee was of the opinion that if the department implemented a

separate centralised control mechamsm -as in the earlier recommendation of the
Committee, penal interest amountmg to T 17.02 crore could have been avoided.
" Therefore, the Committee reiterated its earlier recommendation that a separate
centralised control mechanism should be evolved in Finance Department for the
co-ordination and effective monitoring of recovery of loans and interest and for
that the Finance Department may issue instructions to the concerned authorities
for compliance of guidelines in this regard. Strict measures should also be taken to
obtam half yearly statements from the loanees.

43. The Committee dlrected the Finance department to take measures to
keep track of the repayments including interest against the loans released by
Government to various insfitutions and the details of loans that were written off,

¢
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CONCLUSIONSIRBCOMMBNDA‘I'IONS

44. The Committee opines that if the department implemented a separate
centralised control mechanism as in the earlier recommendation of the Committee
(2001-2004), penal interest amounting to ¥ 17.02 crore could have been avoided.
The Committee reiterates its earlier recommendation that a separate centralised
control mechanism should be evolved in Finance Department for the co-ordination
and effective monitoring of recovery of loans and the interest thereon. The
Committee also directs that the Finance Department should issue instructions to
the concerned authorities for compliance of guidelines in this regard.  Strict
measures should also be taken to obtain half yearly statements from the loanees,

45. The Committee directs the Finance Department to take measures to keep

track of the repayments including interest against the loans released by
Govermnment to various institutions and the details of loans that were written off.

V. D. SATHEESAN,
Thiruvananthapuram, Chairman,
Ist July, 2019, - ‘ Committee on Public Accounts,

806/2019.
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APPENDIX-1

SUMMARY OF MAIN CONCLUSIONS/RECOMMENDATIONS

SL

No.

Para
No.

Department .

Concerned

Conclusions/Recommendations

2

3

4

5

Power

The Committee opines that there was lack of
clarity about the remittance of electricity duty and
surcharge on whether it was to be retained by the
Board or paid to the Government and it leads to
audit objection. The Committee suggests that in|

-|order to avoid such confusions in fumre a

permanenf system should be adopted to guideline
whether the amount received by KSEB as
electricity duty is to be retained by the Board for
funding its terminal liability or to be paid to|
Government at the end of every financial year.

Power

The Committee demands the department to furnish
the latest position of the recovery process initiated
against Thrissur Municipal Corporation towards
the defaulited duty remittance.

Power

The Committee directs the department to furnish
the present status of the collection of arrears of
Kannan Devan Hill Plantation (P) Company Ltd.
at the earliest.

14

‘Lotteries

The Committee opines that illegal lotteries were

| deliberately introduced in order to defeat the
credibility of state lotteries. Therefore the|

Committes suggests that departments should be)
more vigilant in dealing with illegal lotteries and
insists that the prize amount should be given out
only after checking the genuineness of the ticket.
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4

Lotteries

The Committee points out that there was no
mechanism at the agent level to check the
genuineness of the ticket. So the Committee
recommends that specific direction should be
given to the agents to give out the prize money
dnly after reading the barcode.

Lotteries

As non-observance of guidelines resulted in|
admitting multiple claims and disputes in
distribution of prizes, the Committee recommends
that the department must ensure the genuineness of
the tickets before making payment and strictly
adhere to the guidelines in this regard.

Lotteries.

The Committee came to know that the agents were.
empowered to distribute the prize money upto
T 5000. Even though identity of the agents was
available with the department, the agents had no
details on the identity of the persons who claimed
prize money through them. Therefore the
Committee recommends that in order to avoid
multiple claims, department should either issue
barcode reader to the agents or direct all the
authorised agents to maintain a register to write
down the details of claimants as well as to retain
their Aadhar copies. '

5. 15
6| 16
7| 33
8| 34

Lotteries

Regarding software certification, the Committee
recommends that in order to ensure the accuracy _.
and reliability of the software and to ensure that ali
the system controls exist, proper software testing
should be done by a competent authority.
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4

35

Lotteries

The Commitiee takes note of the repeated claims
with dubious nature from particular addresses
outside the state and directs the department to
furnish report on the present status of the Crime

‘| Branch enquiry conducted on such cases.

10

36

Lotteries

The Committee opines that eventhough LIMS

| software is having a provision for finalisation of

accounts of lotieries, it is not possible from it to|
ascertain whether an individual draw is a success

{or not. Therefore the Committee recommends that

in order to conduct the lotteries efficiently and to

| ascertain the profit and loss of individual draws,
‘|the department should finalise the accounts of|
.| lotteries in scheme wise and draw wise,

1

37

Lotteries

'|The Committee remarks that a tendency for|
|addiction to lotteries could be seen in certain
‘| sections of the public and .it would cause certain
‘|negative social implications. The Committee
‘| opines that the departinent should conduct a study
,/on the addiction of lotteries with the help of any
[ research institution.

12

38

Lotteries

‘1 The Committee observes that the whereabouts of
- 'the sub agents and other retailers are unknown to
- |the department and hence the exact employability
|in this field could not be ascertained. Therefore the
- | committee recommends that the department should
.{upkeep a data bank of all the persons involved;
;| directly or indirectly in the field of lottery selling
.| by making suitable provisions in LIMS software.
.| The Committee also directs the department to take
|| strict measures to ensure effective prevention of;
‘| counterfeit lotteries. '
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4

13

39 |

Lotteries

The Committee expresses its displeasni‘e_ over
spending huge amount by Lottery Department for
advertisement purposes and recommends that the
department should examine the need and method
of advertisement done for selling lotteries and to
check whether the amount spent for advertisement
could be reduced to a certain extent.

14

44

Finance

The Committee opines that if the department
implemented a separate centralised control
mechanism as in the earlier recommendation of the
Committe¢ (2001-2004), penal interest amounting
to T 17.02 crore could have been avoided. The|
Committee reiterates its earlier recommendation
that a separate centralised control mechanism
should be evolved in Finance Department for the
co-ordination and effective monitoring of recovery
of loans and the interest thereon. The Committee
also directs that the Firance Department should
issue instructions to the concerned authorities for|
compliance of guidelines in this regard. Strict
measures should also be taken to obtain half yearly
statements from the loanees.

15

45

Finance

The Committee directs the Finance Department to
take measures to keep track of the repayments
including interest against the loans released by
Government to various institutions and the details of

| loans that were written off.




30

P S e el

L asasmg

. Bopduinsuod
aﬁ# Aoy fHiaum i

1 ‘..ﬂouunm ....._uvné ﬂnﬁnanou
: ...;Euuﬁo «uasu# Jod ﬁman QY

agped z .mEuEunow

o aunsuod |

v i ubon.wﬂqwamnﬂ,
: uﬂon. um __Euunv wﬂﬂ.ﬂ Ve

uu&w .ﬁ To s dad. ot

) AT ﬁﬂaﬁuom e
uav.ﬁ.; uoSHE t uuﬁu:x.:. .
....Sw aub:u 6 - damnsto) |

EuE:-rdo -Sbmzvﬁ b

wuao...g_n Hﬂaﬁu:mm_ :

SIN

unsnmas_p :

- =Ty Go0em |-
abfoRth. Gr: poveifplt | -

 sastunstioo v

. x5d hped ¥18 Jo Sislt uﬁ w

&_w»,....a..._u % 4d 0 -
R (e todeg |

<K ed osred |

2% e oot . uo ouxd |

: uu...Eon..EoE e Jum [

—nauaosﬁcu _unu oSmqud ;

E wuonnauahp.ﬂ,-u:u
...3 u—su uy arffeled: baa :

kR ..bsa b.qusm

_AI0RYED)

. TSmO S8 518 5793 0O 6861 |

SHbSON P Rao) &En&:m Andsiy Hws eressy pus)

momﬁﬂvﬂbﬁﬂwﬁﬁgﬁﬁ “Bfiey] 1optn MWLM JO UENAUMEUd.
B, 5fe8 4T i mhquuaﬂm ﬁﬂq. mﬂ% mursm..mapod o uﬁﬁﬁgow

‘mzo?<>mmwmo .o< ao_ §§.

i i..n1,l.. .



s1088® by 1eqIMON 4166’ 6007 O o pRay
dboq svy. preog, ow . pue. jusuitisagh  dosmsy ] .
i unodow jo nodmaoaooo,n ELARBE
| Arotgosre st pivd ey 3:9# v..aom
.1.338 s Ui ysed Siplur yutio b
aﬂﬁ uﬁ ~E§ w i& hs

i euy, woy - gaou HOR usag
: EE»%O Ay uﬁa@m%ﬁﬁnﬂw L
30 39 puUS Uy ey v SIS saipibans |
ounoUE huﬁnn... %J.vg Il gp d uanraﬁﬁ .

o wEuuonou 3&853.«%#5&;.,3&.\. uu.a..ﬂn,, r;
rﬂﬁoe&wﬁ Eo_boo—m ..., «numﬁwmn ..

Tk



Sy ,‘_L”,\._rw i il g L B e
slueg " [Woneasturmpe) JUERISSY . SApMnEIa
oo . yand v Bedioo Rk

syeumss e8pig pud

Topsadeu] TesLnoard .ﬁ_%u...cﬂ

§9 “Kynp jo uondAljoa Eel.
.%éﬁﬁ»uﬁurﬁuuw&%Wﬁmmﬂ%

TR

W 'eiog/colte bo: w8 02
feied oBreupins pus Aup.

32

|4l pie @0 sy e

10z-01-16- Povep ad/e1fov
s pognou §10g ‘(Bunjsas-al) Swatds . .
S MLoSHE, B[eady 3yl OPIA- PITIVT: PIBOE
S ipraem oveys geaey mA ‘Avedmol ROUntdANh)
w1 pajEes-al .ueeq dael. aua

{buiston eyt fnp Kisrhoop a:jo Souena

|t EHSN I 81

LD L Tk phididwios weed)
‘sey topeniouoss! Jo sesdord sy IF SDIUOY | .
Boselstio &1 BUmSst oq), J0 SN ’AL. Jo A400)
Apugep 10 joedsar

_-13) voIsSTIDSIp P[TEISP IUY- HASH B e O
+* idkomeq" sonp go Sumeu pre wSPYmCCGAr, 3t
|9 {nosyp 03 £1027%1 /2] o Bupasul v py- romou)|-

3 JEUORIDY ey oty Aditapabiol

e it Jasitaab WA SYIRGAOR!
| UOHEIRUCOAL: pUE SenP. - BUmaw, G0
 [emIo). biwsy 01 PIPLIOD InEy JUSUMLISAL
B YRR~ U o I
Suatsg 2J§URIL |

e T

WILISADLY.



33

H b e

o \moﬁwo g'sy sip Ho g -- /oo’ 8 oﬂ mm

- PONIIAl junowe (€10} YL -/8yS'zgisy jo

EﬁﬁEP_ §820%9 u” Funinssa ‘SN GaE‘LE" om t

‘Y . 93meysine PanMmar - pey 936U . "o

s atoum 7/ 1'€9'1Z Sem syt sjqennp fe10] s
_.ﬁ _uotono._ sey uﬁo&mE ﬁo:._uo_m .EEO oﬁ.

usunreday ol yim uqadﬁm_p.m Afipeal sem wopenLonn Yy yinoyy,
np owumgﬁa S Jwral jou prp Aoy Rrys 10} T1-0107 Sunnp
SIWNLUS) [ snolres 0 £31ous [EJLNOI[P JO SHUN ZL1£9TZ4 Plos

EoEBEw SouenImal b_._v a Eo.amﬂoa Arenuep pasiou sem 1]

..le..‘

_ R _ S5m0

Tcﬁ.ﬁonﬂm $3 pue Bq.-ﬁoo%& ?ocuounm JORD

EL 10} yphy rewraup #unonpuos 16) paMINsUD

!a oM - mEB npuy  rewsiuy Arerodmay

Wa.r THD 8y} WMo} Jures oyl .iof [esoderd
T sasod sy uo uonBaId 10§ 3sonbar sy -

v ©T 381D lofdag QZ. ‘e

_ i : - {juesssy
;ﬂmbm:.:::é Jo u_mum vﬂ Eu J3DIO BIUNCISY T
‘paambal are s180d

Pnon:uvu Bumogo} ayi .wooEO FeuIploqns g St
.r.m YO PESH Ayl Wl ypne Tewwisjur Sunonpuos
B Buim J1pny [ewssiu] jusuemiasd jo 988D UL yeud|
uLIojul ey [0 SYL "PALIIcUOD &1 BﬁSou&mﬂ

. wozuou_m 30 juouniedaq] 9Wp Se 1B S [enueR
: Ilpny rewssguy ayy Stnaedoxd 1of _uoqmﬁ_m\uumvsmv
. tepusupradng _Iomny pue . ‘] . pue
__v Jo Sum upne bSn_ 9 m«:BOouS wacunguqﬂomzw

:
I

mrmum:aw 1o 3018531 uo juswmusaon Aq pesprsuco

JuspusUIadng Iorusg #|.

7

! !
.\

Em“mmw _ﬁzuﬁoo uﬁtuﬁ_ ayy anocachut o} EmEEm;oG a2y} tof pasu

B ..,. -. |s? muux.n PPND - UP PAPUCT BML Iy papoajepun timusd stopadsuy
;oo sy fo Hod 3 uo. suoissio yong |

st w sydouboind Bulpsaoons oyl Ul pavonus SO 5500 10
puy uum 656 [ Pov fsuotianos pup mam& abroyoung Ruovposg ams
byousy puv £967 oV Amg Ayowosg viousy ayy w uorsyoud a3
o uozu_mm_houéoﬂ Jo saspo jnisnss paypanss mmugﬁmmm.:a TPoLOBKT
snoMDn vﬁu uudgouuua.ws Eogoﬁm HmEO mﬁsﬁo mﬂtoomg fo fumrung

e

Ag Uﬂs u:.:s 10} uoh&nov suosrad 993 o3 Bupnyer; Jurpredony
4£q pousmydueris eq Lew MVI 9Y) jeq) PepUIITHOSSX B |
Eu&.,_uwnon_ o) 4q paredad usaq mg [EnUBUI JIPNY [BUIIUL

soppatuerd symm g1 9yl Jo N IBek v Ut 30u0 yipne o] paoalgns
[oIB SJUN S [V WA 03 paredulr useq sey Btruren Tejndai
ON. ‘'Wes} 1Uphe [ewam)in 10} Pa1os[es are’ spalfgns pajeat pue
SIUTLOIDE. YA, Burpgap s3adojdwry . ‘gaaal UOTHIAL] IoMOT OMm] pure
s)1ap0 worstan] taddp aay «uonﬁuunnunsm JOTUSE A0 ucﬁwﬁmdm
JANBISIUTUWPY . SUS .._ooEO ‘BIUNO2DY  SUO JO  S1S[SU0D 35

u_.F uouuommﬁ_ Eoﬁonﬁm o oy ma vv..ou_:oﬁ st BEBU&.«E

L

om.qw:ouzn 0 ?2 uoz mozv uﬁ om_ﬂwﬁ oy cou_.m_ sem :oﬁow oul’

Aouy yeu ‘pi7 AwAL SSNIMY Pue Jemod OOSANDY Aq poustuny,

ﬂn@:.ol._nm JO AR :oz :

HpNY W no nﬂtu&
" 1328Y0 389) D UG PISD{ 24D PUD FAPDIISNY AlD SSTI ELETTA .__mumuzc

o wﬁcaaavono npny|

“[enue PRy reasojur we Fupredosd |

ouw..mn_uw oN "Palphe wseq aAky SYUN €1 ‘Z1-110Z. Juump wpne|

gL

806/2019.



S U

, mﬂou\ 11 \ 8 uo’ ._?,w:ﬁ ;Soﬁ_oo
3«5 Sy atoeq peorld Sem )senbar Aiaaooar
kﬁubuu yJf, uonmiodro) sy jSurede s8agoxd

rm3>ouu.. SOUSADI pajenuun se8y 40 ap ‘eiog

uLmataby Aq pajoanp. Sy . -eduepmmal Lnp
R ._o:ﬁ&uu wixn Buo] e s1 ccn.m._o&co hﬁwnﬁﬁ.

Y

w anko o 0102/%0 porsd ot wq:% OOSAND|
LE.. Pa393[lon aBreyoins atp ureey oy voﬁﬁu&ﬂ
§!. py1 g@ey avusH. Amqern Teurwe) oy Suipuny)

w UonNqIIUGD S} $¥ PN} Preoq. AWLNISE
EIS Bemy au ul puriai 9 0) TIOTEYTE

.
I
)
ol 800Z'+0'10 woy pouad ey 0] G F G My
m I pa3oareo Anp 385020 21 JEY;. vvﬁ.ntoa pue| .

torde JuIMILACD '£10T FIQ0I00 wlE PHEP. (d|

't10z/9b°0N (d). 0D 1 amuduuy jo j5) Impatjos|
- m_ [3) ssml> uon_ se awﬁ no vBEom os[e wmg mﬂmM )

cﬂom honﬂo.ion ooﬁm

-

bimoapy WYY, ‘O10Z/80 [n sestoaur Appuom
e Juoge YT () senImn Jemod QOQJSENIM 8/

! el pounIojUF §8Y  GASY ODSEAND] uon
¥ Eﬁcum 81 J2o1Te OU [HD) 53 0} FUTPI0IIY JUIOODE

: *..oEEoboU o vubo._numh uasq jou 394 sty gASH
;_n PUIDBN0S  JUNOWE Ay, “JUNOD0E UIUIUIIA0D

‘{} pannmal- \cmmm ‘0L &4 pue HHESH 01 _uoznuﬁ

t
.

g w.:wﬂo.ﬁm Jjo ms:b:: oﬁ 55 vo.mnun?._ﬁ sey gESNM|-
4 wuum BPIEMU0 OTOZ T M JUIMUISADY) 01 L[0T

reyoIng 92U NI 03 &IISULDT: I PARIIRAP]|
by 010z/L0/b1 PP 1019] opia oymioiosdsisy|.

sasuLsoN oYy Ea&,m_wv;oﬁ ueaq puy 9dreyoans| -

;ogel

Y3 38t} pacnou osfe sem I -sasodimd umo 10f pawnsuso £15us
jo joadsar wr ‘110z 2.:.:; )] :.E< oy Anp LAoinode pred jou pey
313810 :oaxho&oo redorunyy anssuyy 49 pamy Anp jo souwyursg

R . . -

) *Nﬁ 0z ._onEooonc voauoo._
uoaq jou sey hﬁc._ .:oﬁ u._”ou QoTBy | Ul . JUIWIUIAAOH)
ap .o} voﬁono.. seat 9580 YL umu._o.,:h reuad Wi owes' sy ssnqear

oS.mw:Eun Jo wmuo#o ﬁ,. ssof =oau==w:mb wﬁﬂwﬂo sem oossassD|

w:qubnmu._ mucwﬁﬁﬁm 05 Eo.c Amﬁom 5551 voouoﬁ sem 3]
0-70 PACP Ad/Z10T/6V/S6€T ‘ON WS S|, . o T , ‘

|0} uaNEl 9q PIHoM. udROR e} pwis jusunredsq I pue {Z10Z

uupﬁouvﬂ‘o.,. dn) 18Ul FJuipnpul yiej b 7isy 01 mo muto.s,

Arenuep). Jusunredsd] 9} 01 M0 payurod em Jsiyenr Iyl _:om,




35

+

.wurhoono,u
_ e s[eap,
_ w_uoo:co "SPIEMUO £86T WO JUNOWY 1eaLre aqn
I3bnoo o uaxe] Bulsg 81 Woroy ‘1apiQ juUSNIEAAL
_wwg Burdidines - 10} saasusary a3} 0} pPanssl usaq

&Wdouﬁ. oy woxy padsyeo Butaq
!

fey suononnsul Aressacoap ‘afreys uaumns ay
_*_a\ooﬁ ® pa1oor100 3q 01 seY £Ing Aumnseig ‘0107
=10-1¢

+

PSIBD Q4/0108/80Z "ON (1) 0 "D-2ad sy |

PRUTUTEL §1UM0308. 3o uonadsty yuip payess yammredaq ayy pue
(zr0g Arenwrer) yustnledad syi 01 1no parinod seam 1anew oy,

Ceo o (1108 Teqmedag o) dh) ssiaur Supniour el 8L°O
"8¥ 0} Bupunoure fnp QpRINISR o AAS 1oUs U peynsal yorgm

woxr a5ud sotoaw Jo.jugo ssd (1. Jo pessuL Jun 1ad ested o1 Jo

Je; o 18 Anp AoLnoss patosfod (JHK) Py (d) 00 uonwuelg

BH weasq uweltrey eyl (g1og ° Arenusp) psonodu sem 3]
L UGS 1SITTU] PUe VNP Mool Jo AAS] 101G,

R . *(210Z 19qms03q) ‘Poatacel ussq jou svy A[dss
. areul {(ZToz yorel) jusurursson sy 03 paptedar sem Jaem sy,

B . oo : ~ . (Eg10z Taquboagy) |

. ¢ |paAradar usaq jou sey jr0daz IR - “Isaadul Teuaid prre jss1eur

©|ipuw Buofe DalAS] LOYs Anp £NOLNO3[3 oy asiesI 03 pegenm

199 -pPINoM’ UOTISB pue, pajonpund uaoq jou pey ooseIsee sy Lq

T1-0107 poued a1 Bupnp siswnsuod 1 pemsnpui-ucd juSie! |

; e

‘

~ ) R

jom  ‘(zioz. Arenuer) . qusunreds@.” oyl o3 Ino pauiod seam

+ (Z10T 19quiaoac]) padeos usaq Jou sey Jiodax

[BUl) 9T POYSTULIVY. 10U PEy J9eUsdl oY) Jey) payms jusunredacy

19U S WS ISASiUY BUIPOOUL UNEl LO'TT Sy 03 INO SHIOM!

‘| preBar sup ur Hnp jo «nm.&hwn uou ayy - rresk oy Burmp u,_ﬁ_:

. T - .ﬁéom Jequadac) Vowmucu.ﬁ..nuo.n Jou wm: Adax
S 1AW fZ1oT YIeR) TUSUILIRA0Ey 91 03 paprodas sem Jopem auy,

L | reymy .‘.do_uounmﬁ Jo swm alp je junoure Ay osHEeR 01 uayey|
- . |2q prnom uonay “PIIONpuoY udsq pey usnsadsur ou pue syunoooe|



36
PNNEXURE T

T 2 Regn. No. KERBIL/2012/45073
d%?mmlt.of‘l(crala # = dated 5-9-2012 with RNI
Geh®ds U000 Qf‘ Reg. No. afal m:mcar
2013 N KL/TV(N)/634/2012-14
KERALA GAZETTE

GhO8 V0D
:  EXTRAORDINARY
MRV IDIREMo

PUBLISHED BY AUTHORITY
AR B 0B) BB Lmdu"lrmags;m;mm)“

Thiravananthapuram, ) 3ist October 2013 .
© Vol II } _ Thursday 2013 adesosrud 31 No.

\ 3103
~ @ilo)umoma oo, 9th Karthika 193§ maud | ©

Q0% 1935 sodowileo 9

e e RS — —

aveo 2

GOVERNMENT OF KERALA ~ - |
Power (C) Department

NOTIFICATION I

. : Y !
G. O.(P) No. 46/2013/PD). Dated, Thirwanamhapuram, 31st October, 2013.

S. R. O. Ne. 871/2013.—WHEREAS, in exercise of powers conferred upder
sub-sections (1), (2), (5), (6) and (7) of section 131 and section 133 of the
Eleciricity Act, 2003 (Central Act 36 of 2003) the Government of Kerala had
made the Kerala Electricity First Transfor Scheme, 2008 issued under GO (Ms.)
No. 37/2008/PD dated 25* September, 2008 and published as S.R.O. No. 990/2008
- in the Kerala Gazettg Extraordinary No. 2090 dated 25* September, 2008, for,the -
purpose of vesting' of functions, properties, mterests, rights, obligations and
" liabilities of the Kerala State Electricity Board in the State Government on such
terms as agreed to by the Kerala State Electricity Board and the State
Goverrment and re-vesting thereof by the State Government in a corporate entity
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and also for the transfer of personnel of the Board to the corporate euntity 3nd
for determining the terms and conditions on which such transfers and vesting
shall be made; )

AND WHEREAS, all the functions, properties and all interests, rights in
properties. all rights and liabilities of the Board stand vested in the State
Government on such term agreed between the Kerala State Electricity Board and
the Statc Government under the said transfer scheme;

AND WHEREAS, all'interests, rights in propertics, all rights and labilities of
the Board so vested in the State Government and administered by the
Government in the name as ‘Kerala State Electricity Board’ by appointing a
Special Officer and a Managing Committee has to be revested in a company,
subject tc the provisions of the Electricity Act, 2003 and the Keralsd Electricity”
First Transfer Scheme, 2008;

Now, THEREFORE, in exercise of the powers conferred under sub-section (2)
of section 131 of the Elcctricity Act, 2003, the Government of Kerala hereby make
the following Scheme for the transfer (re-vesting) of all the functions, properties
and all intercsts, rights in properties, all rights and liabilities of the Board vested
in the State Government under clause 4 of the Kerala Electricity First Transfer
‘Scheme. 2008 and administered by the Government in the name as “Kerala State
Electricity Board” to 2 Company. o :

‘ SCHFME

1. Short title and commencement.—(1) This Scheme may be called the

Kerala Flectricity ‘Second Transfer Scheme (Re-vesting), 2013.

(2) Tt shall come into force at once. _
2. Definitions.—(1) In this Scheme, unless the context otherwise requires,—-
' (a) “Act” means the Electricity Act, 2003 (Central Act 36 of 2003);

(k) “Board” means the Kerala State Electricity Board constituted under
sub-section (1) of section 5 of the erstwhile Electricity (Supply) Act, 1948
(54 of 1948), of which, all functions, properties, all interests, assets, liabilities .
and personnel were vested in the State Government in the name as “Kerala
State Electricity Board™ after the notification of the Kerala Electricity First
Transfer Scheme, 2008 ; - :

(¢} “Company” means ' the company incorporated as a fully owned
‘Government Company under the Companies Act, 1956 {Central Act 1 of 1956) ;
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Eos (4] “date of the transfer” means the date of publication of this Transfer
Scheme in the Official Gazette : ) ‘

(e) “existing Pensioners” means all the persons cligible for pension as
on the date of re-vesting including that of the crstwhile Board and shall include
eligible family members of the penstoners;

(f) “First Transfer Scheme” means the Kerala Electricity First Transfor
Scheme, 2008 issued by notification under G O. (Ms.) No. 37/2008/PD) dated 25%
. September, 2008 and published as S.R.0Q. No. 990/2008 in the Kerala Gazotte

Extra ordinary No. 2090 dated 25" September, 2008 i '

. () “Kerala State Flectricity Board (KSEB)” means the undertakings of
the Board vested in the Government of Kerala through the Kerala Electricity
First Transfer Scheme, 2008, through which the State Government administer the
functions of the erstwhile Board by appointing a Special Officer and a Managing
Committee till the date of re-vesting of the functions, propertics, interests. rights.
. liabilities, proceedings and personnel to the Transferee in accordance with the
‘Act and this Scheme; .

{(h) “Kcrata State Electricily Board Limited™ means a Company
- incorporated under the Companics Act, 1956 (Central Act 1 of 1956) hnlly owned
by the Government of Kcrala, in which the Government shall re-vest the
functions, propertics, interests, rights, liabilitics, proccedings and personnct in
accordance with sub-section (2) of section 131 and scction 133 of the Act. and
this Scheme; ‘ ‘

(i) “liabilities” includc all liabilities, debts. dutics, obligatians and other
outgoings including statutory liabilitics and Goverament levies of whatever
nature and contingent liabilities which may arisc in regard 1o the dealings hefire
the datc of the rc-vesting of the Undertakings of the erstwhile Board under this
Scheme; : ‘ :

.U) “Miaster Trust” means the Trust to be constituted to manage the
funds and disburse terminal benefits, pension, ete. and to cnsure the interost of
the existing pensioners and the personnel transferred to the Transferce as on
. the date of re-vesting in respect of- payment of Terminal Benefits;

(k) “personnel” means workmen, employees, staff and officers of the
crstwhile Board by whatever name called and includes trainecs. if any. for the

recruitment in the erstwhile Board and those on deputation from the crstwhile

Board to other organizations or institutions; .

(1) “proccedings” means the proceedings of whatever nature incluﬂhig
swits, appeals, complaiuts, petitions, applications, conciliatory, arbitration, whother
civil or criminal or otherwise;
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(m) “property” means all assets including power systems, plani,
machinery, land, building, officcs, stores, fumiture, fixtures, vehicles, rcsidential
quarters and guest houses and amenitics and installations pertaining and
attached thereto and other movable ‘and immovabie assets, cash in hand, cash at
bank, investments, book debts - c'orporeal and incorporeal, tangible and
miangible assets, benefits, licenses, consents, authorities, registrations,
concessions, grants, patents, trade marks and powers of every kind, nature and
description whatsocver, privileges, liberties, eascoients, advaatages, benefits and
approvals, contracts, deeds, schemes, bonds, shares, agreements and other
_instruments and intercst of whatever nature and wherever sitnated belonging to
_the erstwhile Board ; . T

(n) “Schedule” means a Schedule appended to this Scheme;

(0) “Stratcegic Business Units (SBUs)” means the three Units of the
Kcrala State Electricity Board Limited through which the Kerala State Electricity
Board Limited shall manage the activities of Transmission, Generation and
. Distribution, namely:— ' ‘

®  SBU-T means the Transmission Unit of the Kerala State Electricity
Board Limited to which the Transmission sub-undertakings are to
be transferred in accordance with this Scheme; :

ti) SBU-G means the Generation Unit of the Kerala State Electricity
Board Limited 1o which the Generation sub-undertakings are to be
transferred in accordance with this Scheme;

(i) SBU-D means the Distribution Unit of the Kerala State Flectricity

Board Limited to which the Distribution sub-undertakings are to
be transferred in accordance with this Scheme: o

{p) “State” means the State of Kerala ;

(g} “State Government” means the Government of Kerala;

{r) “SERC™ means the Kerala State Electn‘city Regulatory Commission;

(s) “Successor éntity” means the transferce as defined in sub clause (u}

of Clause 2; : . .

(t} “terminal benefits” means the Kerala State Electricity Board’s
.employee-related liabilitics, Ppayments of pension, gratuity, leave encashment,
general provident fund and any other retirement benefits and other applicable
benefits including the right to have appropriate revisions in the above benefits
consistent with the practices that were prévalent in \the erstwhile Board ;

(u} “Transferee” means the Kerala State Electricity Board Limited;
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(v) ‘“’I‘ripartitc Agreement™ means an agreement, entered into between
~ the State Government, the Kerala State Electricity Board Limited and the
Employecs’ Unions for protection of Servxce Condmons and payment of terminal
benefits;

(w) “Undertaking” means the functions, business propertics, intercsts,
. rights, liabilities, obligations, proccedings and personnel to the extent and in the
manner specified as a part of the undertakings and such other propertics,

interests, rights, liabilitics, obligations, and proccedings of the erstwhile Board
and wherever the context so admits shall include the Personnel as spemﬁed in
this Scheme relevant to the fanctions;

_(x) “sub-undertaking” méans the functions, business and a block or
blocks of properties, interests, rights to the extent and in the manner identified to
belong 1o the functions of transmission, generation, distribution of the erstwhile
Board and transferred by this Scheme 16 the respective Strategic Business Units;

(2) Words and expressions used in this Scheme and defined in the
Act but not defined in this Scheme shall have the same meaning respectwcly as
a331g,ned to them in the Act.

3. Classification of Undertakmgs of the erstwhile Board.— (1) The
undertakings of the Kerala State Electricity Board are classified in the followm%
Schedules, namely —

(2) The Kerala State Electncuy Board Lmuled undcrtakmgs as set out sm
Schedule A o

(b) Transmission sub-undertakings as sct out in Schedule-—‘Al’ &
(c) Generation sub-undertaking as set out in Schedule—*'A2’
(d) Distribution sub-undertakings as set out in Schedulc—-‘A3’

(2) Where the assets of the Undenaking under sub-clausc (1) of clause 3°
are subject to security documents or arrangements in- favour of third parties for
any financial assistance or obligation taken by the erstwhile Board or the Kerala
State Electricity Board the liabilities arising from such security documents or
arrangements shall vest with the Kerala State Electricity Board Limited.

4. Transfer of Undertaking to the State.—In exercise of the powers
conferred under sub-sections (1), (2), (5), (6) and (7) of section 131 and section
133 of the Act, the Government of Kerala vide G.O. (Ms) No. 37/2008/PD dated
25th September, 2008 notified the Kerala Electricity First Transfer Scheme for the
purpose of vesting the functions, properties, interests, rights, obligations and
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liabilities of the Kerala State Electricity Board in the State Govemment‘t‘;’(;, the
. terms agreed to by the Kerala State Electricity Board and the State Government
and the re-vesting thereof by the State Government in the Kerala State
Electricity Bos:d Limited, a corporate entity, and also for the transfer of
personnel of the Kerala State Electricity Board to the Kerala Statc Electricity
* Board Limited and for determining the terms and conditions on which such
transfers and vesting shall be made. '

5. Transfer of Undertaking by the State 1g the Kerala State Electricity
Board Limited with decentralized functions.—In excrcise of the -powers
conferred to the State Government under Sub clause (1) of clause 6 of the
_Kcrala Electricity First Transfer Scheme dated 25% September, 2008, the State
Government hereby re-vest the Undertaking as per. sections 131 and 133 of the
f?lectn'city Act, 2003, as under:-— '

(i) The functions, properties, liabilities and pr_o_cccdings as sct out in
Schedule — ‘A’ shall stand transferred to and vested in the Kerala State
Electricity Board Limited on and from the date of the transfer : B

(11) The .functions, business and sub-undertaking, forming part of
Transmission as set out in Schedule -— ‘A1’ shall denote SBU-T of the Kerala
State Electricity Board Limited on and from the date of the transfer;

(iit) The functions, business and sub-undertaking, formiﬁg part of
Gencration as set out in Schedule ~—'—‘A2_’ shali denote SBU-G of the Kerala State
Ulectricity Board Limited on and from the date of the transfer;

(iv) The fﬁnctions, business and sub-underaking. forming part of
Distribution as set out in Schedule — ‘A3’ shall denote SBU-D of the Kerala
State Electricity Board Limited on and from the date of the transfer ;

(v) On such iransfer and vesting of the functéons,' business and
undertakings, properties, labilities and proceedings above and except as
otherwise provided, the Kerzla State Llectricity Board Limited shall be
responsible for all functions, contracts, rights, deeds, schemes, bonds;
‘agreements and other instruments of whatever nature relating to the respective
functions, business and undertakings, properties, liabilities and proceedings
transferred to it to which the erstwhile Board or KSEB was a party, subsisting or
having effect on the date of the transfer, in the samic manner as the erstwhile
Board or KSEB was liable immediately before the date of the transfer, and the
same shall remain in force and effect against or in favour of the Transferee and-
may be enforced effectively as if the Transferee had been a party thereto,

80672019,
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s PR . .

) ;vi)' As consideration for the transfer and vesting of the functions, business
and undertakings, properties, liabilities and proceedings as specified in this
Scheme, Kerala State Electricity Board Limited shall have the financials and
opening batance sheet and the Kerala State Electricity Board Limited shall issue’

. shares and for instruments as the State Government may notify by order. The
.opening Balance Sheet of the Kerala State Electricity Board Limited as on
" 18t April, 2012 has been drawn up based on provisional Balance Sheet of KSEB
as on 31% March, 2012. Any adjustments subsequent will be adjusted w;thm the
_prov:smnal period of one year from the date of re-vesting;

7 (vii) The State Gove_mm_ent may by an order to be issued for the purpose
~ amend, Vary, modify, add, deléte or otherwise change the terms and conditions

specified in the Schedules at any time dunng the prov:sxonal pcnod mentioned
in clause 9 of this Suheme -

(vm) Within the provrsnonal pcnod of one year from the date of re-vesung,
the -accounts of the three SBUs will be segrcgated by the Transferee so as to .
facilitate the evaluation of financial performance of these units. Scparate balance
sheets will be preparcd for the three SBUs and suitable transfer pricing
mechanisin between the SBUs shall be worked out by the Transferce takmg into
consideration the ﬁnancxal soundness of the three SBUs ;

6. Transfer of Persanmrl by the State.— (1) The transfer of personnel

shall be subject to the terms and conditions contained in sections 133 and 134
of the Act

(2) From the date of the transfer the personnel of the Kerala State
Electricity Board shall stand assigned to the services of the Transferee and they
shall continue to officiate in the place where they are poqtcd on the date of
re-vesting and thereafter shall be under the disposal of the Transterce:

Prmded that the transfer shall be ‘governed by the conditions enumcratud
in Schedule-B of this Scheme;

_ {3) The Transferee shall absorb all permancnt ehgnb}e personnel so
transferred to it in its pemaanent services and the personnel shall form part of
the services of the Transferee, in the post, scale. of pay etc. in accordance with
. the orders ‘that may be issued by ibe Transferec for this purpose, without any
further act, deed or thing to be done by the State Government or the’ personnel
. and the State Government or the Transferee shall issue appropriate orders in the

- case of all other provisional, contingent, part time, temporary personnel engaged
) by the Board or KSEB prior to the vestmg, :
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. = (4) All the employees shall remain on the rolls of the va
Electricity Board-Lissited. who-shall-be-responsible-for-their pay;- benefits and -
other service conditions. The personnel needed. by the SBUs shall be deputed
%, to them and their cost shall be accounted’ as ‘part of the cost of the SBUs.
. However, the responsibility of managing the personsel shall be with the. Kerala
‘State Electricity Board Limited; oo S

(5) Notwithstanding anything contained clsewl_:ere;

" (a) the Transferce add the State Government shall be ‘jointly and
-severally responsibie to duly make all such Payments to the personnel i
respect of the rights, responsibilities, liabilities and obligations and personnel
related matters including the statutory dues such as salary, wages, gratuity,
pension, provident fund, compensaticn, terminal and retirement benefits till the
date of re-vesting and thereafter by the Transferec; ' '

_ - (b) the KSEB Employees’ Welfare fund will be managed in future in
the same manner as at present and the existing rules and regulations will

_ continue to govern the functioning of the Employces’ Welfare Fund. ;

{6) Subject to the provisions of the Act and this Scheme, the Transferce -
shall be entitled to modify or frame new regulations governing the conditions of
service of personnel transferred to the Transferee under this Scheme, with the
consent of Government, but the rank, ‘scale of pay, salary, allowances and other
pecuniary benefits including terminal benefits after the effective: date of the
transfer shall not in ‘any manner he inferior to ‘those applicable to them
immediately before the date of the transfer, S -

(7) In respect of all stamtory and other Schemes and employment related
matters including the provident fund, gratuity, pension. and any other
superannuation fund or any other fund created or existing for the benefit of the
personncl, the Transferee shall stand substituted for the erstwhile Board for all
inténts and purposes, rights, powers and obligations of the erstwhile Board
and- the services of the personnel shall be treated as continuing for the above

. purpose; : I :

(8) The State Government shall notify appropriate arrangements in respéct .
of the funding of the terminal benefits to the extent they are unfunded -on_'—tl_:e-.‘.f
date of the transfer of the Personnel from the erstwhiie Board or KSEB. As per |
actuarial valuation carried out by registered valuer, the provisional figure of
unfunded liability is approximately T 7584 Crores (Seven thousand Five hundred
and Eighty Four crores) as on 30* September, 2011. Actuarial yaluation of
terminal liabilities at the time of transfer will be made as provided under
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s 11 Y 9.72} of the scheme. Till such time arrangements are madc the Transfcree
% the wrate Government shall be jointly and severally responsible to duly make
such payments to the cxisting pensioners as well as the personnel who retire
after the date of transfer but before the arrangements are put in place. The State
Government, Kerala State Electricity Board Limited and employeces’ unions may
‘enter into a tripartite agreerment in consxdcratxon of the promises and mutual

conditions set forth therein. A modc,l 1npartue Agrcement is appended as
Schedule-C; -

(9) The State Government will fund ¥ 3186 crores (Three thousand One
hundred and Eighty six Crores) over a period of next 10 years to the Kerala State

Electricity Board Limited on annual basis for mecting the unfundcd terminal
liabilities.

, (a) The Kerala State E.lcctncuy Board Limited will issue two series of
bonds to a master trust..

(i) 20 year bond with a poﬁpqn of raté 10% pa for ¥ 5021 Crores
- (Five thousand and Twenty cone crores). -

(i) 10 year bond w1th a coupon of rate 9% p.a. for ¥ 2039 Crorcs.
{Two thousend and Thirty nine cores).

{(b) Bonds will be issued to the trust which shall meet the liability of

pension efc. in funre from the inlerest and principal rcpayment from Kerala Sltate

- Electricity Board Limited against the bonds: issued in favour of the trust. V\{'th
these arrangements the fund shall have a liability towards pension etc.; of
¥ 7584 Crores (Seven thousand Five hundrcd and Eighty four crores) (app. )L as
on 30th September, 2011 with matching investments in securitics issued by the

Kerala State Electricity Board Limited for T 7060 Crores (Seven Lhousand ind
Slxty crores) only.

{c) Another € 524 crores (Five Hundred and twenty four crores) wxl] be
funded by State Government through budgetary provision over the next

10 years in equal installments as per G. O. (Ms.) No. 43/2011/PD dated ord'
‘November, 2011.

(d) State Government will_peﬁnit that the electricity duty collected by
" . KSEB for the period from 1-4-2008 to 31-3-2012 to be retained in the Kerala State
Electricity Board Limited as its contnbution for funding the terminal liability.

(e addition vto‘_-thc intercst on bonds and repayment of principal, the
. Kerala State Electricity Board Limited will be paying the annual pension -
contribution based on actuarial valuation to the Master Trust in respect of the
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persconel transférred to the Kerala State Electricity Board Limited. + -
unfunded liability upto the date of transfer will be borne and shared between
the State Government and the Kerala State Electricity Board Limited. Any
addition to the liability of ¥ 7584 Crores (Seven thousand Five hundred and
Fighty Four crores) will be borne and shared by the State Govérnment and the

Kerala State Electricity Board Limited in the ratio of 35.4 : 64.6 respectively.

{10} All proceedings including disciplinary proceedings pending against the
personnel as on the date of vesting and initiated thereafter till re-vesting which
relates to miscenduct, lapses or acts of commission or omission committed

before the date- of transfer, shall not abate and may be continued by the
Transfcree.

- . {11) (2} The personne! transferred to the Transferee shall be deemed to have :
entered into an agreement with the Transferee to repay loans, advances and
other sums due and perform obligations undertaken by them to the Board or
Kerala State Electricity Board which remain outstanding as on the date of the .
tl‘amfcr in the samec manner and on the same terms and cornditions as existed
pnor to the vesting. :

(%) The transfercc shall mak(. ail payments due to the personnel in the
same manner and on the same terms and conditions that existed prior to
re-vesting subject to relevant Long Term Settlement negotiations and agreements
entered into from time to time ¢xcept in the case of payment of Termmal benefits,
which shall be admnustered through the Master Trust.

(12} Payment of pension of personnel who have joined the service in KSEB
on or after 1-4-2013 will be governed by the National Pension System (NPS)
adopted vide BO (FB) No. 843/2013 (PRC/335/2013), dated 9-4-2013 and the

Government orders, Circulars and guidelines issued from time to time in this
regard; ‘

(13) KSEB General Provident Fund in respect of employecs on the rolls of

"KSEB as on 31-3-2013 will continue to be managed in the same manner as at
present and the existing rules and regulations will continue to govern the
functioning of the Provident Fund. The Government in exercise of powers
conferred by sub-section 3 of section 8 of the Provident Fund Act, 1925, will
issue necessary notification to add the name of the Kerala State Electricity Board
Limited, in the Schedule to the Provident Fund Act, 1925 t¢ enjoy the benefits
under the Act. . The employees recruited from 1-4-2013 are covercd under the
National Pension System (NPS) and will not come under the purview of the
Kerala Siate Electricity Board General Provident Fund constituted under the
Provident Fund Act, 1925, Inter transfer of GP Fund with pension fund is
banned and separate funds shall be maintained for pension fund;
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.q,gg (14) Nolhmgr contained in this Schéme sha]l apply- to the parsonnel of
the State Government or other organisations 'who are on deputation to the
Kerala State Electricity Board as on the daie of the re-vesting but such

personnel shall continue on deputat;on to the Transferee till the expiry of the
term of deputatxon :

7. Rights and obhgauons of third pames restricted— Upon thc transf{cr

- being effected in accordance with the provisions of the Act and this Scheme,
the rights and obligations of all persons shall be restricted to the Transferec.
In case anything contrary to the above is found contained in any deed,
documents, instruments, agrecments ot arrangements which such person has with
the Government or Kerala State Electricity Board/_Bqard, the samc will continue as

- such, and the third party shall not claim any rights or interest against the State
Government or erstwhile Kerala State Electricity Beard/Board, except those
contamed in such deed, documents instruments, agrccmcnis arran"cmcnts cic.

& Pendmg suits, Procéedings, etc — (1) All Procecdings of whaicx er nature
by or against the erstwhile Board or the Kerala State Electricity Board peading
 on the date of the transfer 'shall not abatc or discontinuc or otherwisc in any

way prejudicially ai’fcctcd by reason of the transfer under this Scheme and the

proceedings shall be oontmued proqecutcd and enforccd by or against the

Transferec ;

(2) The proccedmg% covered under sub-clause (1) above shall be
coritinued in the same manncr 2ad to the same extent as it would or might bave
. becn continued, prosécuted and enforced by or against the erstwhile Board or
. Kerala State Electricity Board as if the transfer SpeCIﬁt.d in this Scheme had not
been made.

_ 9. Clas_sificatians and re-vesting of property, rights, liabilities and -

proceedings to be provisional in the first instance.—{1) The classification and

* fransfer of ‘Undertakings including personnel under this Scheme; unless

otherwise specified in any order made by the State Government. shall be
'_prowsmnal for a period of one year from the date of the transfer;

- (2) At any time within a pcrmd of onc year from the date of the transier,

_ the Statc Government may by order to be notifi ied, _amend, vary. modify, add,
reduce, delete or otherwise change terms and conditions of the re-vesting as the
State Government may consider appropriate. Any such modifications, additiors

‘efc. sha]l be made only aﬁcr d1<cussmm with Trade Unions/Associations of
oﬂioers



7 ) Actuarial valuation of terminal Hubilites at the time of transfer Wi -
be-made during the provisional period and necessary arrangements-will be made. |
by the Transferce and the State Goyernment to ensure the sufficiency of finds .
for uninterrupted payment of terminal benefits; - S

! ¢

(4) On the expiry of the period of one year from the date of the. |
transfcr and subject to any directions given by the State Government, the
re-vesting of underiakings, properties, interests, rights, liabilities, personnel and
proceedings made in accordance with this Scheme shall become final;

(5) Those undertakings, properties, interésts, rights and liabilities_leﬁ
out unnoticed, or not listed specifically in the Schedules or omitted inadvertently
or discovered subsequently shall be deemed to have been vested in Government

and re-vested to the Transferee on such future date(s) as may be notified by
the Govermment. .o '

10. Autonomy of Management.——The successor entity shall hﬁyg full -
powers to.take investraent decisions and authority to decide with the consent of
the ‘state Government on issues of creation of posts below company level,
personnel recruitment and selection, objective performance assessments of
personncl, performance linked promotion, compensation and incentives will be !
made through Kerala Public Service Commission as was done immediately before - :
the date of the transfer. The successor, entity on its part shall not be seeking |
any financial support from thet Government except as provided in the scheme °
and cases mandated by the Act. In the event of siccessor entity seeking
financial assistance in any other circumstances, it shall be governed by any ;
-+ restrictions imposed by Govgmincnt : - : ;

11. Decision of State Government to be Jfinal—(1) If any doubt, dispute,
difference or-issue arises in regard to the transfer under this Scheme,  subject :
to the provisions of the Act, the decision of the State Government thereon shall -
be final and binding on all parties. - : ‘

(2) The Statc Government may, by order published in the official Gazette,
amend this Scheme and make such provisions, not inconsistent with the
provisions of the Act, as may appear to be necessary for effecting re-vesting |
under this Scheme including notification of supplementary transfer scheme. '

By order of the Governor, -

Dr. Niveprra PHARAN, .
Additional Chief Secretary to Government. :
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Explanatory Note

{This does not form part of the notification, but is intended to indicate its
_gencral purport.) ' . -

As per the G. 0. (Ms.) No. 29/2008!PD datcd 25th August, 2008, the -
Government have decided to restructure the Kerala S;ate Electricity Board as a
-Company under the Companies Act, 1956 (Central Act 1 of 1956) as stipulated in
-the Electricity Act, 2003 (Céntral Act 36 of 2003). Under sections 131 and 133 of

the Electricity Act, 2003, the Government are required to prepare a transfer
" scheme to vest the assets and liabilities of the Kerala State Electricity Board in.
Government on such terms as agreed o between the Government and the Board
and re-vest it in a Government Company or in a Company or Companiés in
accordance with the Transfer Scheme so published.

As per the Kerala Electricity First Transfer Scheme issued by notification
under G.O. (Ms.) No. 37/2008/PD dated 25th September, 2008, and. published as
S.R.0. No. 990/2008 in the Kerala Gazette Extraordinary No. 2090 dated 25th
September, 2008, the Government of Kerala took over all the functions,
properties, and all interests, rights in properties, all rights and liabilitics of the
Keérala State Electricity Board. As per sub-clause (1) of clause 6 of the said
~ Scheme, the functions and undertakings of the Board set out in the Schedule
_ thereto and as vested in Government under clause 4 shall stand re-vesned in the

Company on and from the date of publication the transfer of the schepze to be
notified by the State Government for the purpose of re-vestmg, subjcet to thc
prov1s1ons of the.Act and the Scheme.!

The notification is intended to achieve the above object.
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ScHEDULE A
- (.S"ee Clauées 3 and 5)
PART 1 _
ASSETS, LIABILITIES AND PROPERTIES TO BE VESTED-IN THE

KERALA STATE ELECTRICITY BOARD LIMITED

The assets, liabilities, properties and proceedings belonging to the Kerala

State Electricity Board concerning the Transmission, Generation and Distribution

" as listed in Schedules Al, A2 and A3 below shall vest in the Kerala State
Electricity Board Limited. '

I General

1. ~All Independent and siand-alonc Rest houses / Installations of the
Kerala State Electrici_ly Board,

2. The office establishment and other buildings and lands, not covered in

| Schedule A1, A2 and A3, which are occupicd/used for the activities of
T the Kerala State Elcctricity Board as on the effective date of re-
' ‘vesting. ‘ 3

IL Miscellancous

1. Contracts, agreements, interests and arrangements to the extent they are
associated with or related to activities or to the Undertakings or assets referred
to in Schedule Al, A2 and A3 and Para I above including power purchase and
bulk power transmission agreements. ’

2. Loans, secured and unsecured to the extent they are associated with or
related to activitics or to the Undertakings or asscts referred to in Schedule Al,
A2 and A3 and Para I above. .

3. Other current assets to the cxtent they are associated with or related to
*activities or to the Undertakings or assets referred to in Schedule Al, A2 and -
A3 and Para I above. : , o '

4. Other Current liabilities and provisions to the extent they aré associated
with or related to activities or the Undertakings or Assets referred to in
Schedule Al, A2 and A3 and Para I above. ’

5. Contingent liabilities to the éxtent they are recognized and are associated
with or related to, activities or to the Undertakings or Assets referred to in
Schedule A1, A2 and A3 and Para I above.

T 8062019
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£ s - ' '
"-‘%’% Other liabilities to the extent they are associated with or related to'

- activities or to the Undertakings or Assets reférred to in Schedule A}, A2 and
"A3 and Para I above.

7. - Proceedings to the extent they are ‘associated with or related to activitics

or to the Undertakings or Assets referred to in Schedule Al, A2 and A3 above
and Para 1 above.

8 Shares, assets, interests and liabilities connected with allotment. of
- Baitarni West Coal block, Cheemeni Thermal Power Project, membership of Indian
Energy Exchange and Power Exchange India Ltd., Baitarni West Coal Company

limited and shares in Kerala State Power and Infrastructure Development
Corporation. :

9. Shares, assets, interests and liabilities existing and not menuoncd
clsewhere in the schcdule

_ 10. Any residual assefs or liabilities not forming part of Schedule and not
othérwise adjusted or settled by the State Government.

PART II

AGGREGATE ASSETS AND LIABILITIES OF KERALA STATE
ELECTRICITY BOARD LIMITED

-Opening Balance

Schedule ;f; ' ) Particulars ~ Sheet as on 1-4-2012
. _ {Rupees in Crores)
1 @ ' - () . @
- NET ASSETS
19 (@) Net Fixed Assets _
1 GrossBlock. o - 16073.79
2 Less: Accumulated Dcpremauon ‘ . 531475
'3 Net Fixed Assets (1 -2) . 107500
21 4 Capital Expenditure in ?rogréss ‘ 1088.64
n © 5 Assets Not in.Ulse ‘
B 6 '

Deferred Costs _ ‘ : 5396 -
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NORCR G e
24 7 Intangible Assets ‘
25 8 Investments 1950
(b) Net Curre#t Assets '
25 9 Current Assets
26 (@ (@ Stock 393.63
26 (b) (b) Reccivableé againsi supply of power - 634.86
26 (c) (<) Cash and Bank Balance - 634.71
26(@ (@ . Loans and advances 13364
26() ()  Sundry Receivables. 36230
Total Current Assets 2159.14.
Less: Total Current Liabilities '
- 27 10 Security Dcposits from Consumers 1583.97
2 11 Other Current Liabilities 2639.02
12 Total Current Liabilities (10 + 11) 4229
13 Net Current Assets (9 —12) (206385) -
29 4 Subsidies Receivable from Government 524.00
29(a) 15  Net Subsidy Netted Off to be Written OFf
6 Contribution Receivable from State Govt. L
T -towards Pension Liability 3186.00
29(b) 17 Regulatory Asset . 92447
| Net Assets (3 to 8 + 13 + 14 to 16) - 14491.76
Financed by - | ' o
% 18 - Bomowings for Working Capital 111449
31 19 Payments due on Capital Liabilities * '
R M Copiwl Lisbilies | 135634
B 2l Funds from State Government
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”‘.%‘5' G- B | ‘ . @)

s 5
33A 2 Equity Capital o 349900
4 2 Contributions, Grants and Subsidies towards

Cost of Capital Assets
35 4 Reserve and Reserve Funds
35A 25  Terminal Benefit Fund and Provident Fund °
| () Torminal Benefit Fund-—Rs.7584.00 Crores |
) Prdvidcgt Fund o Rs. 937.93 Crores 852193 -
2% . SurplusiDeficit) -

‘Total Funds T 1449176

JIn consideration of the transfer mcntmned abovc the State Governmc?nt

. ﬁay, direct Kerala State Electricity Board Limited to’ issue 349,90,00,000 number '
" of equity shares of Rs. 10 each in favour of the ‘State Govemment taking into
.account the asseis and liabilities transferred to Kerala State }«lectnclty Board

Ixmxted : o ‘ . R SN

|
- Lo ‘ ' i
- PART Il |

_FUNCTIONS AND DUTIES OF KERALA STATE ELECI‘RICITY
BOARD LMI'ED

1 “To carry out functions as per the objects clause of the Memorandum of
Assocmt;on

2 To control/supemsclmomtor the ﬁmctmns of the SBUs of Transm1ss1on,
Generanon and. Distribution Units.

3. To carry out the functions related with generation, transmission and
- distribution of electricity in accordance with the Act and Rules mereundcx?
~ ‘and this transfer scheme through SBU-T, SBU-G and SBU-D. '
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. To frame policies that will govern the functioﬁfng of tﬁe thl"e Us

coordinate their functmnmg for achieving the overall strategic goals and
to carry out the common functxons of the threc SBUs. o -@

. To manage the human resources of Kerala State ElectrICuy Boarcf

Limited, mcludmg persons deputed to SBUs, recruitment, trammgé

10.

performance evaluation, promotions, dxsc1plmary actions, pay and

,cmoluments and any other miatter related to HR functions. i

o To administer and manage the ex:stmg powcr purchase contracts and bulk

power transmission contracts including the agreements, arrangements
allocation and other commitments for purchase of electricity ancf
transmission thereof . ‘ i

. To enter into power purchase and supply agreemcnts kased on long—term,.

medium-term and- short-term demand for power in the State

. To liaise with the governments, regulatory and appellate agencies and

other statutory agencies in respect of issues  specific to any of the'
SBUs. - : z

Yo ensure compliance to various legisiations mcludmg Company’s Act
Taxation laws and to prepare and maintain documents nccessary for-
comnpliance,

H

i

To manage the ﬁmds of Kerala State Electricity Board Limited mcludmg;
raising of resources for capital investments for the SBUs, to ensure

- liquidity, deploy in short, medium or long term surplus funds.

1L

12,

13.

Control over and supervision of Common Assets and the Management of
the Common Facxlmes and Common Serwces {
To frame the regulations and servnce condltlons of the personnel?_
transferred. _
Any other functions covered under the Memorandum and Articles of .
Association (MoA & AoA) of the Kerala State Electricity Board Limited.: ¢

i
i
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ScHEDULE *Al’
~ (See Clause 3 and 5)
TRANSIWBSSION SUB-[H‘IDEKI‘AKING
PART I
. ASSETS AND LIABILITIES OF KERALA STATE ELECTRICITY BOARD
) LIMITED )
' (SBU-D
'fhc transmission sub-undertakihg sliall comprisc of all Assets, Liabilitics,

propertics and proceedings, including 'the following but not limited to them,
belonging to the Kerala Statc Electricity Board, conccmmg the transmission of

electricity:—

L Transmission Assets:

All the Assets and Liabilities belonging to the Kerala State Electricity Board

concerning the transmlssmn of electrlclty including but not limited to the
following:

All the cxisting transmission substations and lines (listed in Anncxurc 1) as
well as thosc under construction having the capacity to carry electricity at
voltages of 33 kV and above (notwithstanding the samc are presently
" charged at voltages below 66 kV) of various capacities with all associated
and related equipment, including step up, step-down transformers, circuit
breakers, metering arrangements and other protective devices with power-
line communication system; allied control rooms, ioad despatch centre, lands
(including right of way), buildings, roads and other auxiliary asscts spread
. over within and outside the territory of the State including such assets
under construction and assets acquired, transferred or rights of which were
. wvested with the Board by transfer, sale, lease or otherwise, but excluding
_such constructions or installations lawfully owned and operated by others.

. General Assets:

The following, if they cxclusively or primarily pertain to the projects referred

* to in Para [ above or activities rclated to transmission projects:

Special tools and equipment, material handling equipment; earth movers,
bulldozers, concrete mixtures, cranes, trailers, heavy and light vehicles,
. furniture, fixtures, office equipment, air conditioners, refrigerators, computers
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. - Sa ks
and signal systems, spares, consumables, raw materials, lands and'\ﬁ"_-;
works installations including roads, buildings, staff quarters, rest houses:
properties and structures and their associated buildings, schoolsh
dispensaries, testing laboratories and cquipment, workshops, works it

progress, machinery and equipment sent for repairs, scraps and obsolete,

T,

PARTH R
FUNCTIONS AND DUTIES OF KERALA STATE ELECTRICITY
: R BOARD LIMITED
| LSBUT) _
The fuhéﬁons and duties of the Transmission Unit shall be:—

1. to undertake transmission of electricity through .Intra4State't1'ansmissionl
system; ' ' o

' 2. to discharge all functions of planning and co-ordination rela'lin_g to Intral,
State transmission system in co-ordination with— ' :

() Central Transmission Utility;
(i) Statc Governments; '
() Generating companies; _ , :
(iv)‘ Regional Power Committees; ' - ’ T
. {v) Authority; '
{v)) Licensees; . -
(vid) any. other person notiﬁed by the State Government in this behalf;]
3. to0 ensure devclqpment of an efficient, co"-ordiua.ted and ecqnomicali
systemn of intra-State transmission lines for smooth flow of electricity from a
generating station to the load centres; o '

4. to provide non-discriminatory open access to its transmission system for!
use by— o ' . o =

() any licensee or generating company on payment of thef
transmission charges; or '

(@) any consumer as and when such open access is provided by thei
State Commission under sub-section {2) of section 42, on payment;, -
of the transmission charges and a surcharge thercon; as may be;
specified by the State Commission; '




56

—

5. to bulld, mamtam and operate an eff cient, co-ordinated and econormcal
Inter-State transmission systern or Intra-State transmission;

6. To develop and exccute long term plans for evacuation and supply of " .
power at voltages of and above 33 kV, in consultation and co-ordination with the
. -other SBUs and under the policy framework: devcloped by Kerala State Electricity
Board Limited so as to satisfy thc present and future needs to’ the generatlon
and d1stnbutnon SBUs;

7. To liaise and comply with the chrccnons of the Regional Load Despatch
Centre

8. To carry out the functions of the State L.oad Despatch Centre;

9. Any other functions, dutles and responsibilities entrusted by the State
Government of as required under the Act.

ScuepuLe A2
(See clauses 3 and 5)
GENERATION SUB-UNDERTAKINGS |
PARTI . ;
ASSETS AND merrms OF KERALA STATE ELECTRICITY BOARD‘,
I..IMII‘ED | , )
SBUG) : ‘

The Assets and liabilitics belonging to the Kcrala Statc Plecmcxty Board
concemning the generation of electricity including but not limited to the followmg

L Ex:stmg Power Stations:

The list of existing powcr stations of Kerala Statc Electncny Board is
attached as Annexure 2.

L Powcr Projects Under Consn'uchon

The list of gcneranon prolects under construction is attached as Annexure 3,

Ik General Assets:
The followmg, if they exclusively or primarily pertain to the generating

stations ‘or projects. referred to in Para I & I above or activities related to such
“nerating stations or projects:
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Special tools and equipment, material handling equipment, earth movers, :
bulldozers, concrete mixtures, cranes, trailers, heavy and light vehicles,
furniture, fixtures, office equipment, air conditioners, refrigerators, computers

- and signal systems, spares, consumables, raw materials, lands and civil
works installations including dams, .barrages, canals, tunnels, penstocks
roads, buildings, staff quarters, rest hiouses, properties and structures and
their associated buildings, schools, dispensaries, testing laboratories and -
equipment, workshops, works in progress, machinery and cquipment sent for
repairs, scraps and obsolete.

PART I

. FUNCTIONS AND DUTIES OF KERALA STATE ELECTRICITY
' BOARD LIMITED

(SBU-G)
_ The functions and duties of 1 Generation Unit shall be;

1. To identify potential for and verify the feasibility of establish, operate
and maintain generating stations, tie-lines, sub-stations and dedicatcd’
transmission lines (up to the evacuation yards), connected therewith in
accordance with the provisions of the Act or the rules or regulations made
thercunder

2. Generation Unit méy supply clectricity to any licensee or any consumer
in accordance with the Act and the rules and regulations made thereinder
through SBU-D of Kerala State Electricity Board Limited,

Generation Unit shall:—

(2) submit technical details regarding its gencrating stations to the
: Appropriate Commission and the Authority,

(b) coordinate with the Central Transmission Utility or the State
* Transmission Utility, as the case may be, for transmlssmn of the
electricity generated by it;

(c) ' comply with the dzrcctmns of the State Load Dcspalch centre.

Anv other functions, duties and rcspon51b1ht1es entrusted by the
- State Government or as required under the Act.

B06/2019.
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Scuepure A3 )
(See Clauses 3 and §)
DISTRIBUTION SUB-UNDERTAKINGS
 PARTI

. ASSETS AND LIABILITIES OF KERALA STATE ELECTRICITY BOARD

(SBU-D)

" The Assets, liabilities and proceedings belonging to the Kerala State
Electricity Board .concerning the distribution of electricity in the area of supply in
the state of Kerala except in the areas of other distribution licensees including
but not limited to the following:

1. Distribution Assets:

All 33 kV, 22 kV, 11 kV, LT (Single phasc 2 wire to 3 phasc 5 wire)-lincs

(with -overhead lines aerial bunched cables and underground cablcs) and

substations on different types of supports with various sizes of conductors

~and step up/step down transformers, breakers protective and metering

- devices and contrdl rooms, testing laboratorics, lands (including right of

- way), bu11d1ngs roads, service connections and installations inside

consumer’s premises, strect lighting and signal systems owned by or leased

to the Board but excluding fittings, fixtures and installations owned. by

private persons or local authorities, including any of the above asscts under
construction as on effective date of transfer.

IL General Assets:

The following, if they exclusively or primarily pertain to the above
-mentioned distribution systems, properties or projects or activitics related to
such distribution systems, propertics or projects:

- {a) Special tools and equipment, material handling cqmpment earth movers,
bulldozers, concrete mixtures, cranes, trailers, heavy and light vehicles,

« fumiture, fixtures, office equipment, air conditioners, COMPpICSsors,
refrigerators, computers and signal systcms, spares, consumables, raw
materials, lands and civil works instailations including roads, buildings,
staff quarters, rest houses, properties and structures and their
associated buildings, schools, dispensarics, testing laboratorics and
equipment, training centers, workshops, works in progress, machinery
and equipment sent for rcpairs, scraps and obsolete.
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(b) The office establishment, buildings, lands and all“other assels-&™;
covered elsewhere in this schedule, which are predominantly occupied/

uscd for the activitics of Dlsmbuuon Undcrtakmgs as on the eﬁ'cctwe
date of transfer. '

PARTII

FUNCI'IONS AND DUTIES OF KERALA STATE ELECI’RICI'I'Y
BOARD LIMITED -

(SBU-D)

The functions and duties of Kerala State Electricity Board Limited (SBU-D)
to act as distribution licensee to’ develop and maintain an efficient, co-ordinated
and cconomical distribution system in its area of supply and to supply
clectricity in accordance with the provisions contained in the Act and further
- directions of the Kerala State Electricity Regulatory Commission.

ANNEXURE 1

SL Transmission—List of-—Substations ,
No. as on 31-3-2012

M o

400 KV Substations .
1 Madakkathara

220 KV Substations

1 Arcacode
Brahimapuram
Edamon
Edappon
Kalamass,éry
Kanhirode

T~ =nv w»v B W N
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@ .
8 'Kanjikkode (Palakkad) -
9 Kundara _
|10 Mélapparamb_a :
fy Mylatty
12 Nallalam ‘
'3 Pallom & New Pallom Switching Station
|14  Pothencode ' ' '
15  Shormur. ,
16  Thalipparamba
17 Vadakara
0 KV Substations
1~ Adimaly
2" Agasthyamoozhi
3  Aluva
4 Ambalappuram
5  Aroor
6  Asuvikkara
i 7 Athani
| 8 Attingal
:‘ 9  Ayarkunnam
S0 Ayathil
H  Ayyanpuzha
[ D Ashikode
13 Chakkittappara
¥4 Chalakikudy
15 Chavara
16 Chelari -

7

Chellanam

B Tt ot R e S U
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I @

18 . Chengalam (Kumarakom)
19 Chengaanoor

2 Cherplassery

2] Cherpu

2 . Cherupuzha

L Cheruvathur

24 Chevayur

25 Chowvva

2%  Edappal

27 Edappally

28 Edarikkode

'Y Edathua - -

30 Edayar

e Erattupetta

» Ezhimala

3 Gurnuvayur

34 Imjalakkuda

35 Iriny

36  Kadavanthra

37 Kalladikkode

¥  Kaloor

3%  Kandanad

40 Kandassankadavu
4] Kanhangad

4 Kanjikikode

43 Kanjikkuzhi

44 Kasargode (Vidyanagar)
45 Kattakkada

46  Kavanadu
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Kayamkulara
Kilimanoor

~ Kizhissery

Kodakara
Koduvally
Kollengode
Koottanad
Koppém
Kottarakkara
Kottiyam
Koyilandy
Kozhenchery
Kozhinjampara

Kubanoor

Kum_'\amahgalam (sz)
Kunnamkulam

Kurumassery
Kuitipuram .
Kuitiyadi
Malampuzha
Malappuram
Malayattoor

* Mallapally

Mangad -
Manjeswaram
Manna}kkad
Mattanchery

Mattannur |
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101

102

BEBIRE LB

Mavekikkara

- Medical College (Tvm)
~ Melattoor '
. Mcppayur

Mulleria
Mundayad
Muvattpuzha
Nadapuram
Nedumangad
New Vytila
North Parur
Oliur
Otutappalam

‘Pala

- Panoor

Parali
Parassala
Parippally
Paruthippara
Pathanamthitta
Pathanapruam
Pathiripala
Pazbayangadi
Payyannur
Pazhayannur
Perumbavoor
P'm.arayi '

Piravom -
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jirz] Ponnani
104  Pothanikkad
105.  Pullazhy
106 Punalur
107 Punnapra
108  Punnayurkulam
109  Ranny
110  Rayonpuram
111 Sasthamcotta
112 Technopark
113 TERLS
114  Thalassery '
115  Thirumala ’;
116  Thrikkodithanam 11
'711'7 Thycatlusscry '
118, Timr ' ‘ !,
© 119  Udumpanoor 1
120 Vadakara 1
1211 Vadallencherry
12 Vakom
123 Valappad
124 Varkala
125  Vennakkara (Palakiad)
126 Viyyur
127 Vyttila
- 128 Walayar
129 Wisland
130 . Wadakkencherry
131 Westhill
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. . _ 66 KV Substations
1 Adoor : :
-2 Alapuzha
3 Ambalapparamba (Mavoor) -
4 Anchal |
"5 Angamali
6 ‘Ayoor
7 Changanasééry .
8 - éhérthala ;
9 Chitwr
10 Chumathara
1 Edakkara |
12 Edathala =
3 Emakulam (North)
14 Ettumanoor |
15 G L 8. Fort Koéhi
16 Gandhinagar
17 GLS. LA Complex
18 G I S.Marine Drive
19 - G L S. Power House
2 Kakkanad
21 Kanjirappally
2 Kannampully
B Karimanal .
2% Karukutty
25 Karunagappally
%

Karuvatta
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- Kattappana
- KEL (Unmanned)

Kizhakkarabal

Kochjn-Shipyard (P@:mmanoor)
'Kochuparmpa ' '
*." Kodungallur

Koodal

7 Koothattuklilaﬁz
* Koratty (Madura Coats)

Koitélyam

" Kuravilangad

" Kuthumunda _
‘Kuthuparamba

Kuttanad

Kuttikattur
Mala -
Mananthavady

Manjeri

: Mankavg'
Muiavukad

Mundakkayam

‘ Nangiarkul&ﬂgara
‘Nedumkandom :
- Nedumpoil




67

RTINS ROV et Y

o o
s Nemmara _
55. Neyyattinkara
© 5 . Nilambur i
57 . Njarackal
88 Ossigin (KPCL)
% Palode :
@ Pampady 1
61 . Panampilly Nagar
& _Pathirappauy
6  Peerumedn
64  Perinthalmanna
65  Pudukkad
) | Put;he;zcruz ‘
6 Puthiyara G L S,
8  Sreekandapuram .
@  Sulthan Batheri : 1
%  Thamarassery |
| 71 Thiruvalla |
72. Thodupuzha f
7 Thriveni -
% Vandipperiyar -
76 Vattiyoorkaim o
T VaZhaﬂioﬁe | -
7  Vizhinjam N,
80 -7 -Walayar‘ :
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33 KV Substations
1 Adichanelloor '
2. Agali
3 Alakkode
4 Alangad
5  Alanellur
6 Alathur
7  Ananthapuram
3 Anchangadi
9  Anthikkadu
10 - Badiyadukka
11 Balussery
2 ° Belr
B Chalissery |
%) Cﬁavakkad
15  Chelakkara* :
16  Chengamanadu
i7  Chirakkal
18 Chittadi
19 Chullimanoor
%  Dharmadom (Thalasseﬁ'y Towi)
21 Edavanna
22 Emumapetty
2B Tihukone:
24 Kadackal
25 Kaduthuruthi -
m .
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1) {2
27 Kalady
2B Kalikava -
2 - Kallambalam
X  Kallettumkara
31  Kalloorkadu
32" Kalpetta
B Kannur Town
3 Kankachal
35 Kattanam
36 . Kidangoor
37 Kodiyeri
'3 Koduvayur
3  Kongad
4  Kongannur
4 Konni
42 Kooriyad
a8 F.ovappady
#“4  Koratty
- 45 E_(ummassery
46 Kuruppamb_ady
47 Kuthiathodu -
4 Kuttiyatior
45 Makaraparamba
"% Maniyampara
51, Mannar
32 . Mazhuvannur
53 Meenakshipuram
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Meemgadi
Melady

~ Mullassery
"Mullorkara

- Munduyr
Muthalamada' '
. Nadukani
Ngeleswaram'

- Nelliampathy - '
 Ottur-Puthur '
Dthuidamgal

, < Padinjarathara

Paka .
Palaidal

" Pallassena
V‘Palrappukéra :
. Parappur |

 * Pariyaram (Kannur)

Pariyaram (Thrissur)
Pattambi

. Pattikadu
‘Payyannur. Town

. Pazhassi

- Peria ‘

- Poomala

Poovar
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Pooyappally -
Pulamanthole. -
Pulpally .

Puthenvelikkara
Puthjyathemvu :

Puthoor

 Puthur

Rémanntuﬂcara
Ramapuram

: ‘Ranny-Périnad .

Sreckrishnapuram

Tarai
Thakazhy
Thambalamanna

Thavanoor

- Thazhekkode

Thirunavaya

Thiruvallur

Tholambra
Thottada
T
Thrithala
Upputhara

Urumi -

Vadanappally

‘Vagamon

. Vadakkekkara -
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108 ° Valluvambrum
- 108 Vannamada -
E 110 - Varapuzha

111 Velanthavalam

112 Vellagalloor

113 Vellanar

114 . Vellarada .

115  Vellikulangara

116 | Venjarammoodu

117 Vengola

118 - Vithura

119 Wandoor

120" West Elery
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GENERATING STATIONS

]
ANNEXURE—]

GENERATING STATIONS (as on 31-3-2012)

SI. No. Name of Station Installed Capacity .
: (MW)
M @ 3)
- L HYDEL
1 Chembukadavu Stage I (2.7 MW) 270
2 Chembukadavu Stage I (3.75 MW) 375
3 Idamalayar-Unit I, T 7500
4 Idukki Unit Imvhg 780.00
5 Kakkad Unit I, Ii 50,00
6  Kallada Unit I, I1 15.00
7 Kuttiyady Unit I-III 75.00
8 'Kuttiyady Extcnsibn 50.00
9 Kuttiady Tail Race 375
10 Kuttiyad_y Additional Extension 100.00
11 Lower Meenmutty Unit I-III 3.50
12 Lower Periyar Unit I 180.00
13 Malampuzﬁa 250
14 Malankara Unit [-{II 10.50
15 Mattupetty " 200
16 Neriamangalam Unit 111k 5265
17 ‘Ncﬁamang.alam Extension 2500
18 PLBE 1600 -
19 Pallivasal Unit I-IV 3750

806/2019.
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(1 @ (3)

2  Panniyar Unit |, II 32.00

21 Peppara 3.00

| 2 Poozhithodu Small Hep 480

73 Poringaliuthu Unit IV 3200

2 Sabarigiri Unit I- V](Umt #IV Undvr Rebuilding) 28000
] Scngulam Unit I-IV 4300
2%  Sholayar Unit I-III 54.00 .

27 Urumi I (3.75 MW) 3.75

2% Urumi I (2.4 MW) 240
‘% Ranni-Perunad 400
Hydd Tota! 104380

O Thermal ‘

" Brahmapuram Unit I-V 106.60

Kozhikkode Diesel Pow::r Plant Unit I- VI 12800

I'hcrmal Total _ 234.40

M Wind .

Kanjikkode (9 x 0.225) 2.005
| Wind Total _mib?—ﬁ_

Total Installed Capacity (X -+ I + 11} 2185.423
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ANNEXURE—)

GENERATION PROJECTS UNDER CONSTRUCHON-AS ON 31-3-2012,

A. Ongoing Schemes

L.

Pallivasal Extension Scheme 60 MW, 164.9 Mu

2. Thottiyar HEP , 40 MW, 99 Mu
3. Sengulam Augmeniation Scheme .. -85 Mu
4. Chathankottunada If ' 6 MW, I4.76 Mu
5. Vilangad SHEP 7.5 MW, 22,63 Mu’
6. Pecchi SHEP 1.25 MW, 3.286 Mu
7. Barapolé SHEP 15 MW, 36 Mu
% Kakkayam SHEP 3 MW, 10.39 Ma
9. Perumthenaruvi SHEP ' 6.MW, 25.77 Mu;
10. Chimmony SHEP 2.5 MW, 6.7 Mu
" 1. Sabarigiri (Addl. Capacity) .60 MW, 239 Mu
‘B. Tendered Schemes
L Athirapilly HEP 163 MW, 223 Mu
Mankulam HEP AOMW, 82 My

= Y N B )

Vellathooval SHEP
Poringalkuthu SHILIP
Anakkayam SHEP
Adyanpara SHEP

3.6 MW, 12.17 Mu
24 MW, 45.02 Mu

7.5 MW, 22.83 Mu

3.5 MW, 9.01 Mu-
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ScHeEDULE - B
[See clause 6 (2)] ‘

RE-VESTING OF PERSONNEL
CONDITIONS OF RE-VESTING

The re-vesting of personnel shall be subject to the following conditions:;

1.

L Re-vesting Scheme for employees

The re-vesting of personnel shall be sub)cct to the terms and
conditions contained in section. 133 of the Act.

2. From the date of pubhcauon of the notification of this second transfer

scheme, the personnel of the Kerala State Electricity Board shall stand
assigned to the services of the Transferec and they shall continue to.

officiate in the place where they are posted on the date of re-vesting

and thereafter shall be under the disposal of the Transferee.

The Transferec shall absorb all permanent eligible personnel so
re-vested to it in its permanent services and the personnel shall form
part of the services of the Transferee, in the post, scale of pay etc.
in accordance with the orders that may be issued by the Transferce for .

 this purpose, without any further act, deed or anything to be done by
. the Statc Government or the personnel and the Statc Govemmcnt or
~the Transferee .shall issue appropnate orders in the case of ,all other

provisional, contingent, part time, temporary personnel engagc]d by the
Board or Kerala State Elc.ctnc;ty Board prior to the vesting. |

All the employees shall remain on the rolls of Kerala State I%lectricity

- Board Limited who shall be responsible for their pay, benefits and other

service conditions. The personnel needed by the SBUs shall be -
deputed to them and their cost shall be accounted as part of the cost
of the SBUs. ‘However, the responsibility of managing the personnel
shall be with the Kerala State Electricity Board Limited. i :

5. (a) Notwithstanding anything contained clsewhere, the Transferee and

the State Government shall be jointly and severally responsible to
duly make all such payments to the personnel in respect of the
rights, responsibilities, liabilities and obligations and personnel
related matters including the statutory dues such as salary, wages,
gratuity, pension, provident fund, compensation, terminal and
retirement benefits till the date of re-vesting and thereafter by the
- Transferee. ‘ .
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(b) Kerala State Electricity Board Employees’ Welfare Fund will S
managed in future in the same matner as at present and thd. -
“existing. rules and regulations will continue to govern th% :
fuictioning of the Employees Welfare Fund. R :

Subject to the provisions of the Act and this Scheme, the Tfansfemj}

shall be entitled to modify or frame new regulations governing thef
conditions of service of personnel re-vested to the Transferee under:
this Scheme, with the consent of Government, but the rank, scale ofp
pay, salary, allowances and other pecuniary benefits including terminalf’
benefits after the offective date of transfer shall not in any way bel
inferior to those applicable to them immediately before such re-vesting. [

In respect of all statutory and other schemes and employment related? -
matters including the provident fund, gratuity, pension and any other;’
superannuation fund or any other fund created or existing for the{
benefit of the personnel, the Transferee shall stand -substituted for the!
-, erstwhile Board or Kerala State Electricity Board, for all intent, !
purposes, rights, powers and obligations of the erstwhile Board or |
Kerala State Electricity Board and the services of the personnel shall be |
treated as continuing for the purpose of the above.

The State Government shall notify appropriate arrangements in regard
to the funding of the terminal benefits to the extent they are unfunded |
on the date of the transfer of the Personnel from the erstwhile Board,
As per actuarial valuation carried out by registered valuer, the :
‘provisional figure of unfunded liability is approximately ¥ 7584 Crores |

as on 30-9-2011. Actuarial valuation of terminal liabilities at the time of .
transfer will be made as provided under clause 9 (3) of this scheme. Till :

such time arrangements are made, the Transferee and the State !

Government shall be jointly and severally responsible to duly make :

such payments to the existing pensioners as well as the personnel who !
retire after the date. of transfer but before the arrangements are put in
Placc. The State Government, Kerala State Electricity Board Limited and
employees’ union may enter into a tripartite agreement in consideration
of the promises and mutual conditions set forth thercin. A model
Tripartite Agreement is appended as Schedule-C. ‘

e b

'

The State Government will fund T 3186 Crores pvér a period of next 10
years to Kerala State Electricity Board Limited on annual basis for
mecting the unfunded terminal liabilities.
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Kerala State Eléctricity Board Lumted will issue two series of bonds to
a Master Trust:—

() 20 year bond with a coupon ratc of 10% p.a. for ¥ 5021 Crorcs.

» (i) 10 year bond with a coupon rate of 9% p.a. for T 2039 Crores.

Bonds will be issued to the Master Trust to meet the liability of
pension etc. in futurc from the interest and principal repayment from
Kerala State Electricity Board Limited against the bonds issucd in
favour of Master Trust. With these arrangements the Master Trust will

“have a liability towards pension etc. of X 7584 Crores (approximately)

as on 30-9-2011 with matching investments in sccuritics issucd by
Kerala State Electricity Board Limited for ¥ 7060 Crores only. -

Another 524 Crores will be funded by State Government through
budgetary provision over next 10 years in equal installments as per
G O. (Ms.) No. 43/2011/PD dated 3-11-2011.

State Government will permit that the electricity duty collected by

© Kerala Statc Electricity Board for a period from 1-4-2008. to 31-3-2012 to

10.

be retained in the Kerala State Electricity Board leltcd as its
contribution for funding th¢ terminal liability.

In addition to the interest on bonds and repayment of principal,
Kerala Statc Electricity Board Limited will be paying the annual pension
contribution based on actuarial valuation to the Master Trust in respect
of persormel transferred to Kerala State Electricity Board Limited.

“The unfunded liability upto thic date of transfer will be bome and |
sharcd between the Statc Government and the Kerala State Electricity
Board Limited. Any addition to the liability of ¥ 7584 Crores will be
borne and shared by the Statc Government and the Kerala State
Electricity Board Limited in the ratio of 35.4 : 64.6 rcspectively.

All proceedings including disciplinary proceedings pending against the
personnel as on the datc of vesting and initiated thereafter till

. re-vesting which relates to misconduct, lapscs or acts of commission or

11

omission committed before the date of re-vesting, shall not abate and
may be continued by the Transferee.

The personnel re-vested to the Transferee shall be deemed to have
entered into an agreement with the Transferee to repay loans, advances
and other sums due and perform obligations undcrtaken by them to the
Kerala State Electricity Board which remain outstanding as on the date
of the revesting in the same manner and on the same terms and
conditions as existed prior to the vesting,
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The transferee shall make all payments due to the personnel in the
-Same manner and on the same terms and conditions that existed Prior to;
re-vesting subject to relevant Long Term Settiement negotiations and|
agreements entered into from time to time cxcept in the case of]
payment of Terminal benefits, which shall be administeredsthrough the!
Master Trust, ' . , ' :

i

12. Payment of pension of personnel who -have joined the service in
Kerala State Electricity Board on or after 1-4-2013 will be governed by
the National Pension System (NPS) adopted vide BO (FB) No. 843/2013
{PRC/335/2013), dated 9-4-2013 and the Government orders, Circulars
and guidelines issued from time to time in this regard.

13. Kerala State Electricity Board General Provident Fund in respect of
employees on the rolls-of Kerala State Electricity Board as on 31-3-2013§
will continue to be managed in the same manner as at present and the,

 existing rules and regulations will continue to govern the functioning of

the Provident Fund. The Government in exercise of powers conferred
by sub-section (3) of the section 8 of the Provident Fund Act, 1925,
will issue necessary notification to add the name of the Kerala State
Electricity Board Limited, in the Schedule t¢ the Provident Fund Act of
1925 to enjoy the benefits under the Act. The employees recruited from
1-4-2013 are covered under the National Pension Systern (NPS) and will
not come upder the purview of the Kerala State Electricity Board
General Provident Fund constituted under the Provident Fund Act of
1925. Inter-transfer of General Provident Fuad with pension fund is
banned and separate funds shall be maintained for pension fund; '

14 Nothing contained in this Scheme shail apply to the personnel of the
Statc Government or other organisations who are on deputation to the
Kerala State Electricity Board as on date.of the re-vesting but such
personnel shall continue on deputation to the Transfcree till the €xpiry
of the term of deputation. 3 : ' :

IL Redressal of grievances regarding allocation

1. The employecs of the Transfcree shall be allowed to raise grievance, if
any to the Committee for Redressal of Grievances (CRG) which shall be .
constituted by the Government of Kerala to address such issues.

2. The Committee for Redressal of Grievances (CRG) shall consider the
grievances of the employees of the transferee within a period of six
months from the date of issue of the notification of the second
transfer scheme. '

3. Criteria and procedure for consideration of cases will be decided by the
~ Committee, - ' : .
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ScuepuLe ‘C* .
[See Clause 6 (8)]

*TRIPARTITE AGREEMENT AMONG GOVERNMENT OF KERALA,
KERALA STATE ELECTRICITY BOARD LIMITED AND KSEB
- EMPLOYEES’ UNIONS

This tripartite agreement entered into this....................... day
OF o rererrries st enieenon(month & year) among Government of Kerala
. represented by the Additional Chief Secretary to Government, Power Department
_(heremafter called the “State Government™): of the first part,

And

Kerala State Electricity Board Limited (Corporate Identity Number
U40100K1L.20118GC027424), a company incorporated under the Companies Act,
.1956 having its Registered Office at Vydyuthi Bhavanam, Pattom,
_Thiruvananthapuram-695 004 represented by its Chairman and Managing
- Director (hereinafter called “KSEB Ltd.”) of the second part;

And,

“The Unions representing workmen and officers of the erstwhile Kerala State.
Electricity Board (hereinafter called “Union™) represented by their authorized
ofﬁce bcarcrs ag listed below of the third part. '

Registration | Authorised

S No. | Name of the Union/Association’ . .
; - ; - Number Representative
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1. WhEREas, the Government of Kerala as per G O. (Ms.) No. 37/2008/PD
dated 25-9-2008 notified the Kerala Electricity First Transfer Scheme, 2008 for the ;
purpose of vesting of functions, properties, interests, rights, obligations and
liabilities of KSEB to State Government on the terms agreed to by KSEB and
State Government, ' o

2. WHEREAS, the Government of Kerala has notified as per G O. ...........

. dated......................the Kerala Electricity Second Transfer Scheme (Re-vesting),

2013 for re-vesting the functions, properties, interests, rights, obligations and

liabilities of Board / KSEB from State Government to Kerala State Electricity

Board Limited and also for the wransfer of personnel of the erstwhile Board/KSER

to Kerala State Electricity Board Limited and for determining the terms and
conditions on which such transfers and re-vesting shall be made.

3. WHEREAS, the State Government, the KSEB Limited and the employees
and officers of the Board/KSEB arc desirous .of. entering into an agreement to
ensure the service conditions consequent to the re-vesting as envisaged under
the Electricity Act, 2003 with ‘a view to facilitate smooth implementation of the
re-vesting scheme. f

4. Now, THEREFORE, in consideration of the promises and mutual conditions
set forth herein, it is agreed by and among the parties as follows:

' (1) In so far as this Tripartite Agrecment is concerned:

() “Board” means Kerala State Electricity Board constituted under
Section 5 of the erstwhile Elevtricity (Supply) Act, 1948 -
{54 of 1948), of which all functions, properties, all interests,
assets, liabilities and personnel were vested in the State
Government in the name of “Kerala State Electricity Board” after

the notification of transfer scheme dated 25-9-2008;

(i) “Kerala State Electricity Board (KSEB)” means the undertakings
of the Board vested in Government of Kerala through
notification vide S.R.O. No. 990/2008 dated 25-9-2008 by which
State Government is administering the functions of the Board by
appointing the Special Officer and a Managing Committee 4l the
date of re-vesting of the functions, properties, interests, rights,
liabilities, proceedings .and personnel to the transferee in

-accordance with the Electricity Act, 2003 and the Kerala
Electricity Second Fransfer (Re-vesting) Scheme, 2013;

806/2019.
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(iv)
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“Kerala State Electricity Board Ltd.” means the Company
incorporated under Companies Act, 1956 (1 of 1956) wholly
owned by the Government of Kerala, in which the Government
will re-vest the functions, properties, interests, rights, liabilities,
proceedings and personnel in accordance with sub-section (2) of
Section 131 & Section 133 of Electricity Act, 2003 and the Kerala
Electricity Second Transfer (Re-vesting) Scheme, 2013;

“Master Trust” means_the Trust to be constituted to manage
the funds and to disburse terminal benefits, pension etc. and
ensure interest of the existing pensioners and the personncl
transferred to the Kerala State Electricity Board Limited as on
the date of revesting as regards payment of Terminal Benefits as
defined in the Kerala Electricity Second Transfer (Re-vesting)

- Scheme, 2013.

(2) The State Government and the KSEB Ltd. hercby guarantee that

(@

®)

©

(@

(e

There will be no retrenchment of employees for any reason and
their status/services will be_ protected.

All the existing permanent employees will be absorbed to KSEB
Ltd.

The terms and conditions of services of the existing employees
such as promotions, transfers, wages, compensations, leave,
allowances etc. upon transfer to KSEB Ltd. shall continue to be
regulated by existing regulations/service rules in vogue and is
guaranteed to continue as indicated hereunder.

With regard to wage/pay revision, the prescnt system of periodic
bipartlte negotiations and apreements shall continue.

The State Government and KSEB Ltd. shall take all steps to
assure the payment of pension including dearness relief and
other terminal benefits of the existing employees and pensioners
as on the date of revesting, in the same pattern as on today
mcludmg petiodical revisions as applicable. To cnsure this the
Government has allowed the KSEB Ltd. to retain the electricity
duty collected for a limited initial period upto T......ovneil,
crores per year and the Government is open to review .this

retention based on the adequacy of the corpus fund thus
created.
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(B All the existing welfarc.. measures for the BXISHD},_,.IHPI&CS as
on the date of re-vestmg, like the scheme for compassmnat.e_
appointment, medical reimbursement, family pension, commutation
of pension, voluntary retirement, mvahd pension etc. shall be
continued.

(g) All benefits of the services rendered by the existing employees
: in Board/KSEB as on the date of re-vesting shall be protectcd
and be given fyll effect.

() The period of service of the existing employees under the Board/

- KSEB and under KSEB Ltd. shall be treated as continuous

" service for the purposes of the service benefits and terminal
benefits payable to the personnel,

() All the existing welfarc benefits to the retired employees shall

~ continue. All obligations in respect of payment of pension and
other retirement benefits including provident fund, welfare fund,
superannuation pension, encashment of leave and gratuity to
the employees who have retired and who are going to be retired
from the service of the Board/KSEB as oo the date of re-vesting
shall be the liability of the KSEB Ltd. and in respect of all
statutory -and other schemes relating to the employees existing
on the date of re-vesting, KSEB Ltd. shall stand substituted for
the Board/KSEB to all intents and purposes.

() The employees of KSEB Ltd. will be paid gratuity as S per the
Payment of Gratuity Act, 1972.

(k) Liabilities in respect of gratuity and superannuahon benefits shall'
be transferred to the ‘Master Trust’ to be constituted under the
Indian Trust Act, 1882. To meet this liability the KSEB Ltd. will
issue bonds to the Master Trust to the extent of the unfunded
liability of ¥ 7584 Crores as on 30-9-2011. Kerala State

. Electricity Board Ltd. will 1ssue two series of bonds to the
Master Trust.

* 20 year bond with a coupon rate of 10% p.a. for ¥ 5021
Crores.

* 10 year bond with a coupon rate of 9% p.a. for T 2039
Crores.

Another ¥ 524 crore will be funded by the Government through_
budgetary provision over next ten years in equal instailments as per
G O. (Ms) No. 43/2011/PD dated 3- 11-2011
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State Government also agrees that the electricity duty collected by

KSER for the period from 1-4-2008 to 31-3-2012 will be retained in the
Kerala State Electricity Board Limited as :ts contnbuuon for fundmg the
tcrmmal liability.

In addltlon to the above, ‘the KSEB Lud. w111 pay the annual
pension contribution based on actuarial valuation to the Master Trust
in respect of the personnel transferred to KSEB Lid.

The unfunded liability. upto,the date of transfer will be bome and
- shared between the State Government and the Kerala State Elcciricity
Board Lid.-Any addition to the Hability of ¥ 7584 Crores will be bomc
and shared by the State Government and the Kerala State blcctnuty
Board Ltd. in the ratio of 354 : 64.6 respectively. |

.

The liability of T 7584 Crores to the Master Trust ‘will be funded

as per clause 6(9) of the Kerala hlecmcuy Second T ransfer (Re-vesting)
Scheme, 2013,

The KSEB Ltd. shall pay the Master Trust, the accrued interost -

on the above bonds for the financial year on the first day of April
gvery year.

() If for any reason the Master Trust is not able to me t 1ts
obligations relating to payment of pensionary benefits fro
fund fuily or partially, the State Government and the KSEB Ltd

~shall make good such shortages to ensure the pp.ymc t of
-terminal benefits without any defanits.

" (m) KSEB Employees Welfare Fund will be managed in future in the
same manner as at pres¢nt under the new set up and after
revesting, the Governing Body shall meet and resolve on jssues
like change of namc, bank accounts, investments in 1fn;ed
deposits ete.

(n) All the cxisting agreements/setﬂcmcnts and Tabilities of KSLB
and Board shall be honoured by the KSEB Ltd.

(0) The existing employecs transferred to the service of the KSEB
Ltd. shall be deemed to have entered into an agrecment/
scttiement with KSEB. Ltd. to fulfill the obligations assumed by
them with the Board / XSEB including in respect of repayment
of loans, advances and other sums due which remain
outstanding from the cmployees on the cffective date. The

" transferce shall make all payments due to the personnel in the

G
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same manner and on the same terms and conditions that existed
prior to re-vesting subject to relevant LTS negotiations and
agrecments cntered into from time to time except in the case of
payment of Terminal benefits, which shall be ‘administered
through the Master Trust,

Paymcnt of pension of pcrsonnél who have joined the service
in KSEB on or after 1-4-2013 will be govesned by the National
Pension System (NPS) adopted vide BO (FB) No. 843/2013 (PRC/
335/2013), dated 9-4-2013 and the Government orders, Circulars
and guidelines issued from time to time in this rcgard;

KSEB General Provident Fund int respect of employees on the
rolls of KSEB/Board as on 31-3-2013 will continue to be
managed in the same manner as at present and the existing rules
and regulations will continue to govern the functioning of the
Provident Fund. The Government in exercise of powers conferred
by the Sub section 3 of the Section 8 of the Provident Fund Act,
1925, will issuc necessary notification to add the name of the
Kerala State Electricity Board Ltd., in the Schedule to the
Provident_Fund Act of 1925 (o enjoy the benefits under the Act.-
The employecs recruited from 1-4-2013 are covered under the
National Pension System (NPS) and will not come under the
purvicw of the KSEB Gencral Provident Fund constituted under
the Provident Fund Act of 1925. Intcr-transfer of GP Fund with
pension fund is banncd and scparate funds shall be maintained
for pension fund.

Al official proceedings mcludmg disciplinary proceedings
pending at the time of re-vesting shall be dealt with by KSEB .

. Led.

All the existing workload norms will be continued and changes

-from time to time will be finalized through mutually ncgotlatcd

Settlements

All the appeintments now being done through the Kerala Public
Service Commission in accordance with the provisions of the
Kerala Public Service Commission (Addmonal Functions} Act,
1963 will continue as such and amendments in lh;s respect, if

- necessary, will be notified by the Government.
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(n) The State Government shall ensure that XSEB Lid. fulfills ail its
. commitments as agreed upon above and Governinent will issuc
necessary orders to this effect.

This Tripartitc agrcement shall be read in conjunction with the
Kerala Electricity Sccond Transfer (Re-vesting} Scheme, 2013.

IN WfTNESS WHEREOF, the Parties hefcto have caus_cd this Agrecment to be
executed by their duly authorized represcntatives ON THE DAY MONTH AND
YEAR FIRST HEREINABOVE WRITTEN. ' ‘

SIGNED BY wvuvreecrvsionresciommmarsssesessasserressssss ) Witncss
Additional Chief Secretary,
Power Department, .
Government of Kerala.

For and on behalf of the Government of Kerala
(Of the First part)
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Signed by Shn, Witness
' Chairman & Managing Director '
" For and on behalf of Kerala State Electricity Board Ltd,

Vydyuthi Bhavanam, Pattoin, -
Thiruvananthapuram-4

(Of the Second part) -

Name of Signatory . : a
Name of the Union/Association

St Registration Number

Signature |  Witness Sign qture o
For and on behalf of the Unions _ , wilness
representing workmen and officers]

{Of the Third part)
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ANNEXUREIL
‘MINUTES OF THE: MEETIN D BY  ADDITIONAL CHIEF SECRETARY
R} AT 2 P.M. ON 17/12/2013 TO DISCUSS THE RECONCIL T10

NETTING OFF OF DUES BETWEEN GOVT. & KSEB

Preseni:- 1. Dr. N‘r\redit_a P: Haran,
) Addidonal Chief Secretary (Power).
2.Shi KK Unni, .. '
'Chief Electrical Inspector
3 Shri. S. ‘Venugopal
D1rector (Finance ), Kerala State E]ecmmty Board Limited,
- 4, Shn MRadhaknshnan, :
 Additional Secretary,Fmance Department
* 5. Shri. K.J. Antony, .
Addmonal Secretary, Power Departrnent
6. Smt. Rema P. Nair, . .
- Under .Seeretaxy, ,Pm'ver Depart_rliem.
] The meeung began at3-pam. w1th the Addmonal Chlef Secretary (Power )in the .
* Chair. The Addmonfrl Chief Secretary mformed that it has been decided to issue fonna} orders -
on netnng off dues and reconcﬂlanon of acooums between Govt. and KSEB, as on 31-10-2013,
" the date of re-vesnng of the assets and ljabllmes of the ersnvhr]e KSEB vested i
Govemment, into the Kerala State Elecmcity Board leited after due consullanons and
' drscuss;ons with the CEI and KSEB aut.bontles ; as the Second 'n‘ansfer Scheme { Re- -
" wvesting ;2013 prowdes for a provisional penod “of one year for ﬁnalrzmg the figures-of )
‘ unfunded terrmnal Tiabilicy of the new Company. as on the dare of re-vesting.
2. The Chief Electrical Inspector informed that Govt. , vide G.O. dated 9-10-2012- .
iesued orders to net off the duee between KSEB and Govt. as on 31-03-2002. Subsequently ina
high level meetmg heid by tie then Pnuc:pal Secretary (Finance ) on 25 11.2006, it was
'decrded to net off dues between KSEB and Govt. ason 31-03-2006. However forme] orders on
nemng off of dues have not béen issued by Govt $o0.far. According to the CEL; non- inclusion
of penal 'nterest pornon in the accounts m respect of electicity dun and other levies brings
-*srzeable difference in the dués due to- Government from KSEB. He pointed out that it would be
improper to set off any amcunt against future dues of duty when huge amounts towards duty

and surcharge coltected from public are pendrrg payment. Therefore it was suggested that
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assessment of actual liabilities towands duty and surcharge mnay be done and nethng off of dues
i maybeﬁnahzedonlyonthebasrsofdulymconuledﬁgms, . ] =
.3 The Diréctor { Pinance ), Kerala State Eleciricity Board anted mformed that
KSEB has riot remitted the. elecu—lcrty duty coiIecmd ﬁom the. consumers W Guvemment for
over a decade He- explmned zhat éven though pmvxsmn for ;{enal merest 15 th; fn the
Elecq'ictty Buty\Acr, huge amounts w:zre payable by the Gﬁvemmmt m‘KSEB towards
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the State Govt. wil} fumi Rs. 3186 crones over a-pericd of 10 years to KSEB L)mited ‘on
" anmual basis “for ‘meeting the uinfunded ‘terminal labilities, by way of ad;usnn,ent agamst

elecmcuydmycqllectedandpayabletoGwLbyKSEB ST
S TheAddnional Secretaxy{?owaf)infomedthataCﬁmmlmeconsisungoftheClﬂef
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not pa:d at the time and in the mﬂrmer presmbed,shaﬂ be deemed to be in arrears, and

therenpon such intzrest not exceedmg exghteen lm-cent pq' annum which the’ Gavzrnmau
(he Chlef Electrieal .

'18 %. 'I'he Chlef fE‘.lectﬁcal
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